
ENTXL.ADM1NISTRATrV 	N 
GUWAATLBENQi 

uwAHAT•I-Q. 

(DESTRUcTION OFRECORD RULES,1990) 

XNDEc 	L 	 f2,5 20  2_Oi 
J.nI 

P/.A 

Orclers Sheet.. , .. . .. . 	. . 	. . . . .. Pg •. 	. • . . .. . . . .. . to Li. 

Judgent/Order 

	

	
a 

• 3. Judgment & Order dtd ... ................... Received from .H.C/Suprcxne Court 

to 4. 	
S. 

I 	OP 	• 	•.. . . ... 	 •.Pg.......... ... 

.5. 

6. R..A./C..P.................. 

Tg"_  

SRejoinder,. ...•. , . 	 .: Pg . 	.... .. .., . to 

9 4 Feplr 	. 	. . 	 ..}'g ................. 

10. i'rir other Papers..... 	. 	. . ... toto. 0 too 0. •.Pg,.. ,.  0 01. .. .. .. 

• 	11. I'yIenio of JppetraIice.... ....... .. ... ,... 

12. dditioxial Pffidavit..,. . ... 	. 	 .. .. .. 

,.._-j 13. Written Arguments .. 	 . ..... 

• 	 S 	
S 	Aixie cterxient.Rep1y b)r Respoic1exits............. . . , 1I ••s ...... ..., 

• 	• 15. Amendment Reply filed by ,  the Applican 

16. Counter Reply . .. 	............. . 	. ..••.• .. 



FORM NO. 4 

(See Rule 42) 

Fir 

	

• 	In The Central Administrative Tribuna! 
GUWAHATI BENCH : GUWAHATI 

ORDER SHEET 

APPLICATION NO. 	0 	 OF 199 

Apphcant(s) 4 	u) 

Réspondent(s) 	9" 
Advocate for Applicant(s) 

	

c• 	Ath'ocate for Respondent(s) 
	

c• 

the Regstry 

• 	;ofln afhj 
t: <'fJ's 

rrrcjçi v1d 

13. 6. 00 

Order of the Tribuna' 

Present: Hon'ble Mr.D.C.Verma, 

Judicial Member. 

Heard Mr.A.eb Roy, 	r.d.cOansel 

for the applicant and Mr.B.K.Sharma for 

the respondents. 

Mr.A. eb Roy, counsel for the appli-

cant submts that the order by which the 

applicant was absorbed has not been 

annexed. The order be annexed to the 
Sha.rma 

0.A* by the next date. 	 also 
seeks time to file written statement, 

Time is allowed. List on 17 70000 
* 	
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A,CJ 

Notes of the Registry 

41  

- 	l22fficc 

v:  

0.?.. 20'5/2000 

Date 	Order of the Tribunal 

10.11.0 Present: The Hon'ble Mr Justice D.N. 
Chowdhury, Vice-Chairman. 

Four weeks time is grranted to the 
respondents to file written statement 

on the prayex of Mr S.Sengupta,learned 

Railway counsel. 

List on 8.12.2000 fc)r,  written state-

ment and further orders. 

sj a QO  

\/- 

IN 

pg. 

8.12 • 00 

' V 

Vice.u.Chairman 

List it on 9.1.2001 to enable the 

respondents to file written statement 
.and for further orders. 

ViceChairman 

911.2001 

un 
11,4.01 

in 

Heard learned counsel for the 

parties. 
Application is admitted. Call 

for the records. Issue usual notices. 

The respondents are ailod four 
weeks time to file written statement. 

List on 7.2.01 for written 
statement and further orders. 

Member (KY 	 Vice-Chairman 

I.aiSt on 12.3. 01 to enable the 

respondents to file written statnent. 

nber 	 ViLe-Chairman 

Li St Ofl 11 • 4 • 01 to enable the 

respondents to file written statenez* 

List on1.5.01 to enable the 
respondents to file written statement. 

Vice-Chairmar 

167 

4d 

'ft 
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0.A.205 of 2000 

Notes of the Registry 	 Order of the Tribunal 

17.5.01 	List for hearing on 146.2001. In 

meantime the parties may eachange their 

pleadtng. •ThG respondents may file written 

atement within three weeks from today and 

the applicant may tile rejoimder, it any, 

within ten deye thereafter. 

C 
ember 	 ViaChaizan 

bb 

9,5.01 
	

Laarned counsel for the applicant, prays 

for and qranted two weeks time to fil, rejoinder. 

List on 10-?..2001 for orders. 

N.mbsr 	 Vics-'Chairmsn 

L0.7 .01 

pg 

24.07.01 

bb 

List again on 24.7.2001 to enable 
the applicant to file rejoinder. 

-'.c_ 
Member 	 vice-Chairman 

Pleadingi are complatayl. Liat;on .5+9-2001 

for hearing. 

J2'Y 

i1 
	

'Memr 
	 Vjoa-hairman 

	

_t( 	% 

	 er r. 

9t1 

10,2001 
	

r.A.Oeb Roy, learned counsel for the 
OILACLtA_ 	rj/1Qf- 	 applicant is undar medical t.eatment. Accordingly, 

the mattar nkmad stands adjourned. 

List again on 28.11.2001 for hearing, 

	

i"Ib' 	 r,cj,a 

Viae"hairaan 
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Order o( the Tr biiiia 	1. 
I. 

Heard counsel for the parites. Heari 

concluded, judgment 4euivesed in open Couzt, kpt 

in-separate sheets. . 

The app1icatin is aUo,ed in terms of 
the order. No order as to cost s, 

kLLQ 
member 	 Uice'-chairraan 
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CENT 	
MIlISTRJTrJE TRIBUN 

GUWAHATI BENCH 

OriginalAPplication Io. 205 of 2000. 

Date of Decision 23.11.2001 
 

t: Jayasri Dab Roy 	

Petitioner(s) 

Roy 	

.Advocate for the 
Petjtjofl(\ Versus...  

	

Ltnjpn of India & 0tta. 	

Resrideflt!-) 

.Sengtçita, 

Adirocatfor the 

	

R€3pondeny 	 -' 

THE HON'BLE MR. )UTICE 0.N.00W0HURY, VICE CHAIRMAN. 

THE H'TL\IBLf PR. K.K.SHAfl1A, AOPIINISTRATIUE NEM3ER. 
-j. 

1 	
ether Reporters of l 

judgment ? 	 oca' per may be allowd to see the 

2 To Le ieferred to th Repore or not ? 

3. Whether their Lordship5 wish to see tie fair copy 
 4e 	 of the Jumeiit 

ether the Judge is to be circulated to the other Benches 
	?Al 

Judgment delivered byHoflIb1 :Vt0 	airman. 
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CENTRAL ADNINISTRATIVE TRIBUNAL, GWAHATI BENCH 

Original Application No. 205 of 2000. 

Data of Order $ This the 28th Day of November, 2001. 

Smt. 3ayasri Dab Roy (Outta) 
Aseistant Teacher 
Railway Primary School 
N.F.Railway, Oharmanagar 
Tripura. 	 . . . applicant. 

By Advocate Mr.A.b Ray 

- 

Union of India 
(Through General Manager (P) 
N.F.Railway, Maligeon 
Guwahati-1 1. 

Chief PrSonnol Officer 
N.F.Railway, Maligaon 
Guuiahati-1 1. 

3, Divisional Railway Manager 
N.r.Raiway, Lurnding. 

4. aontrouing Officer 
Rai].way Prioary School 
Oharmanagar 
North Tripura. * 
	 . . . Respondent.. 

By Mr4.SGngupta, learned Rly.Advocata. 

OR 0E 
- - - 

CHOWOHURY J.(V.C.) $ 

This application under section 19 of the *dministrative 

Tribunals Act, 1985 Pfie ar"adi and is directed egainat the order 

dated 12.501999 passed by the General Manager (P), N.F.Reilvay 

rejecting the representation of the applicant in not competing 

the seniority of the applicant on her appointment vids ceunication 

dated 28.12.1998 in the following circumstances I 

29 	 The applicant was appointed as a subStitute Asstt. 

Teacher Grade IV in the Railway HS.' School, Lumd$.ng on 2.3.1981* 

was granted temporary statue w.e.f.13,30986. The applicant 

sought for regularisation and for that purpose knocked at the 

doot of this Tribunal and the Tribunal by its j1gmsnt and Order 

dated 31.10.1994 dismissed the application. The applicant there-

after want up to Hon'bla Supreme Court and the Honthie Supreme 

Contd,. 2 
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Court by its judgment and order dated 13.10.1995 set aside the 

judgment and order of this Tribunal dated 31910.1994 and directed 

the respondents to consider the case of the applicant for absorption 

on regular basis in the post of Asstts Teacher by the Screening 

Committee in accordance with pars 5.1 of the Master Circular 

dated 29.1.1991. Pursuant to the judgment and order of the Hon'bls 

SipremeCourt the applicant alonguith others were screened by the 

Screening Committee and she was appointed as regular Asatt. Teacher 

on 1.6.1996. By order dated 28.12.1998 the Asstt. Personnel Officer 

(Welfare) on behalf of the Cer*ral Manager (Personnel) MIG 

informed the respective Principals, Head Mistress, Controlling 

Officer as to the.continuty of service on regular absorption of 

the applicant alengwith like Substitute Teachers. In the said 

communication wn also 	 that the seniority of the 

five teachers including the applicant was taken into account for 

all purpoaaxcpt seniority from the date of acquiring temporary 

status with tr*ating breaks as Dies—nan. 

The applicant submitted a representation before 

the euthority and the authority by its latter dated 12.50999 

turned down her representation., Hence this application for 

correct computation of her seniority in the service. 

The respondents submitted its written statement 

and stated that the applicant was given all the benefit admissible 

under the law. The applicant was appointed as substitiA6 Asett. 

Teacher, Grade 1V in grade f.44O.u.750/ (R.S.) w.e.f.2.3.1981 till 

such time the regular incumbent'reaumea in the Railway Higher 

Secondary School, Lumding in terms of Controlling Officer, 

Lumding Railway School's latter dated 28.2.1961. It wqs stated 

in the written statement that itjwa!iflccrract that the applicant 

was granted temporary status w.e,f. 13.3.1986 as stated in the 

application. The aervic, of the applicant as substitute Asstt. 

Teacher was terminated w.uf. 11.110994. After the Screening 

Contd.. 3 
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Committee declared her to be suitable for appointment, the applicant 

alongwith six others were appointed as Primary Teacher Grade—lU on 

the 8trength of the Screening Test held on 17.2.1998 ádw29,3,19961 

in the 6orm of Writtenand Viva-. Voce Teat, and on being found 

medically fit. By the communication dated 28.12.1993 it was ordered 

that the past services rendered by the applicant and four others 

in different spells would be taken into account for all purpose 

except seniority from the date of acquiring temporary status with 

treating breaks as Dies—non. In the written statement, the reapon.. 

dents stated that there was no specific order/direction issued by 

the Hon'ble Supreme Court pertaining the seniority of the applicant. 

In issuing the order dated 28.12.1998 the Railway authority took 

into consideration the Master Circular No.20/91 as wall as the 

order of the Hon'ble Supreme Court. In terms of the Master Circular 

more particularly, pare 40 of the Circular, the aforesaid order 

is passed. 

51 	 We have heard Mr,A.Deb Roy, learned counsel appearing 

for the applict and also Mr.S.Sengupte,]setfled standing couns, NJ. 

Railway. 

6. 	 Mr.A.tb Roy submitted that the order of the Hon'bla 

Supreme Court is clear and specific whereby the respondents were 

directed to hold Screening Committee. In the avant, the applicants 

were found suitable for appointment on regular basis they should be 

appointed on regular basis on the post held by them and they would 

also be entitled to the continuity of service. Mr.lb Roy referring 

to the judgment of the Hon'ble Supreme Court submitted that the 

direction for absorption of the applicant was issued on the basis 

of the Master Circular. Mr.S.Sengupta, the learned counsel for the 

Railways referred to para 4.3 of the master Circular and stated that 

as per the said pars the wwices of substitute Scheol Teachers was to be 

treated as continuous for all purpose except seniority on their event-

ual absorption against regular post. The respondents therefore, while 

passing the inpugned order dated 12.501999, took into 

consideration the profeccod norms cited in the Master 

Circular. Mr. 5.9 Sengupta, learned counsel for 

Contd.,4 
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according to 
the respondents submitted that.Lpara 13 of the eppointmant letter 

the 	 to 
dated 15e5.1996Liappliant'aeniority to the pota1be duter-

mined in accordance with the rulas applicable to Railways. 

8. 	 There iahó doubt that as per pars 4.3 read with 

4.5 of the Master Circular the services of the Substitute Asstt. 

Teachers on absorption is treated as continuous for all purposes 

except seniority and therefore as per the norms such persons are 

not entitlsd to count the seniority against regular absorption. 

But then, the case of the applicant is situated in a different 

ti69w The applicant a substitute Asatt. Teacher was terminated 

from her service after dismissal of her, application by the Central 

Administrative Tribunal, She was appointed subsequently after,  

being screened by the Screening Committee as directed by the 

Hon'bls Supreme Court. The judgment and order of the I4on'bls 

Supreme Court is clear and specific. In the judgment the Hon'ble 

Supreme Court observed that in case the appellants (including 

the applicant) were found suitable for absorption by the Screening 

Committee, they were to be appointed on regular basis on the post 
the 

held by them and would also be entitled toLcontinuity of service. 

Setting aside the judgment of thee Tribunal dated 31.100994, the 

Fbn'ble Supreme Court directed that the applicants would be considered 

for absorption on regular basis on the post of ssiatant Teaehar 

by the Scrsaning Committee in accordance with pars 5.1.of the 

Master Circular dated 29,1.1991 and in case the appellants were 

Found suitable for absorption by the Screening Committee, they 

would be restored to the post held by the Screening Committee. 

The order also directed that the applicants were to be appointed 

on the post that they were holding and would also be entitled 

for continuity of service. The Hon'ble SupremeCourt used the word 

*restora*. To restore means the act of restoration, to bring 

back to a fornr place, to make good and to re—instate. \ 	90 	 On the face of the clear and specific directions 
not 

/ of the Hon'ble Supreme Court, it wasappropriate on the part of 

Contd.. 5 
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the respondnts not to take into account their service seniority. 

On the face of the order of the Hon'bls Supreme Court, the respon-

dents could not have acted on 4.3 and sit over the judgment of 

the Hon'ble Supreme Court. For the reaaons stated above, the 

impugned order dated 28.12.998 so far the seniority of the 

applicant is concerned, is set aside so also the impugned order 

dated 12.5.1999 rejecting the representation of the appliOant. 

The respondents are directed to act as per the direction of the 

bn'blë Supreme Court and teke into account the past service of 

the applicant notionally for the purpose of seniority, 

The application is allowed to the extent indicated 

above. There shall, however, be no order as to costs. 

( K.K.3HARA ) 	 ( O.N.CHiiDHURY ) 
ADMINISTRATIVE 1MR 	 VICC CHIRfAN 

3B 
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	 ralAdminis'trative Tribunal 

Guw 3hati Bench :;: Guwahati. 

\V 

( 
An application under Section 19 of the Administrative 

Tribunal Act, 1985 ) 

0 &A N 	0 	-. 

Srntj. Jayasri Deb Roy ( 
Dutta 

 ). 

Applicant. 

Union of India and others. 

•1I• 	Respondents. 

INDEX 

Sl.Na. Annexures Particulars PaQe Na. 

• 	1. Application I - 6 

2. I Judgment and order 
dated 13.10.1995 7-12 

3. II Representation datd 
dated 20.4.99 13 

4. III Order dted 12.5.99 
communicatd dated 14.6.99 14 

Filed by 

A. Deb - ~Z' qX  
Advocate. 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 	\ 
GUWAHATI BENCH 

OeA. NO. 	/98 

1* Smti Jayasri Deb. Roy (Dutta) 

pp1icant is workingg as Asstt, teacher in the 

..Rly.Primary School,N.F.Rly, Dharmanagar,Tripura. 

Applicant 

AND 

1.. Union of India 

(Through General Manager(P) NJ.Rly. 

Maligaon, Guwaiati - 11) 

Chief Personnel Officer, NJ.Rly. 

Maligaon, Guwahati -11. 

Divisional Railway Manager, N.F.Rly. 

Lumdlng. 

Controlling Off icer,Railway Primary School. 

• 	 Dharmanagar, North Tripura. 

.Respondents. 

1. PARTICULARS OF THE ORDER AGAINST WHICH THE APPLICATION IS MADE 

This application is made against the order NO.F/252/10/ 

• 417(w) date 12.5.1999, issued by the General Manager(P) N.F.R].y 

Maligaon,Guwahati rejecting the representation' of the applicant. 
f4.6.19 	& 

2.. The applicant declareçthat the subject matter of the order against 

• 	
which she wants redrassal is within the juridiction of the 

Tribunal. 	 * 

3, LIMITATIONS 

The applicant further declares that the application is within 

the limitation prescribed in section 21 of the ic±ttvc 

tli Administrative Tribunal Act 1985. 
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' 4. PACTS OF THE CASE 

4.1 That the applicant is a citizen of India and as such is tnti- 

tied to the rights and privileges guaranted by the Constitution 

of India. 

4.2. That the applicant is working as Asstt.Teacher Grade IV in 

the fly. Primary School,N.P.Rly, Dharmanagar,Tripura. 

4.3. That the applicant was appointed as substitute Asstt.teacher 

Grade IV in the Rly. H.S .Sàhool, Lumding on 2.3.1981 and. the Appl 

icant was granted temporary status w.e.f.13.3,1986. 

4,4 4  That the applicant sought regular absorption but failed.They-&iL 

moved the flon'ble Central Administrative Tribunal,Guwahati Bench 

for appropriate relief, but the Hon'ble Tribunal by its judgement 

and order dated 31.10.1994 dismissed the application stthnitted by 

the applicant and the services of the applicant was terminated 

w,e.f. 11.11.1994. 

4.5. That thefiled  appeal in the Hon'ble Supreme Court being civil 

Appeal No. 9424 of 1995, against the judgement of the Hon'ble Tn-

bunal, The Honible  Supreme Court by its judgement and order dated 

13.10.1995 set aside the judgement of the Hon'ble Tribunal dated 

31.10.1994, and directed that the applicant shall be restored to 

the post held by her with continuity of service in case she is found 

suitable by the Screening Committee. 

Copy of judgernent and order dated 13.10,199is 

annexed hereto and marked as ANNEXURE— I. 

4.7. That the consequant upon the aforesaid judgement and order of 

the Hon'ble Supreme Court Screening Test of the substitute teachers 

was held on 17.2.96 and 29.3.96 and the applicant was qualified in 

the Screening Test and was appointed as Primary teacher Grade IV. 

I 
\ 
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4,8, 'That the applicant was appointed as subsetitute teacherand 

subsequantly she was conferred temporary status and Hon'ble Supreme 

Court ordered to restore "to the post held by her with continuity 

of service". 

4.9. That the Railway authorities did not give the applicant conti-

nuity of service and so she submitted a.number of representations 

through the Controlliig Of fIcer,Rly Primary School, Dharmanagar, 

North Tripura, to the General Manager(P) N,F,Rly, Maligaon, Guwaha& 

U 	 - 44t7 

of se-rv4eQ One such represen- 

tation dt. 20.4.1999 is annexed hereto and marked as ANNEXUREII 

4.11. That the Controlling Officer Railway Primary School, Dharma-

nagar, North Tripura informed the applicant under his letter No. 

F-1(B)/318fRPS/DMR dated4th June 1999, that the General Manager(P) 

Maligaon Guwahati-11, rejected her . representation vide his order NO. 

Ff2 52/10/4.17 (w) dated 12. 54 1999. 

Copy of letter dated 14.6.1999 is annexed hereto 

and marked as ANNEXURE - III. 

44g. That theapplicant further begs to state that after the impugned 

order dated 31.10.94 passed by the Hon'ble Tribunal in the original 

application which was filed by the present applicant the services 

of the applicant was terminated w.e.f. 11.11.94 by the present resp 

ondents. As a result the applicant retained out of employment w.e.f. 

11.11.94flowever the applicant was reappointed again on regular basis 

after being found suitable in the screening test and allowed to join 

as regular ?sstt.teacher and the applicant joined on 1.6.1996 in the 

T 'aly. Primary school, Dharmanagar. 

Therefore, the present applicant is also entitled to pay and 

allowances from the date of termination of her service and till the 

\ 
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date of reappointment on regular basis i.e, w.e.f. 11.11.94. But sur-

prisin;ly the respondents did not take any steps for the above mentio 

ned periods.Hofl'ble Supreme Court in its orde,r dated 4r3.1,99 passed 

in civil Appeal No.9424 of 1995 specifically held that the applicant 

is entitled to continuity of her service and also held that the appli 

cant is entitled .to be restored to her original posttion. Therefore, 

the applicant is entitled to pay and allowences as stated above. 

4.14 That the applicant further beg to state that in the light of 

Hon'ble Supreme Court's order dated 13.10.95 the applicant is entitled 

to continuity of her service which means that t she is entitled to 

seniority with other consequantial service benefits in the light of the 

Hon'ble Supreme Court's order, but the same have been denied to the 

applicant. 

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS 

5.1. For that the applicant has acquired a valuable and legal right 

for grant of seniority and pay and allowences along with other con-

sequantial service benefits in the light of the Hon'ble Supreme 

- 	Court's order dated 13.10.95. 

5.2. For that the Railway authority did not comply the Hon'ble 

Supreme Court's order dated 13.10.95. 

DETAILS OF THE RENEDIES E)iAUSTED. 
The applicant declares that she has availed of all the remedies 

available to her ts explained in the, application. 

MATTERS NOT PREVIOUSLY FILED OR PENT)ING WITH ANY OTHER COURT. 

The applicant states that he along with other two applicantsfiled 

O.A.NO.305/98,WhiCh was withdraw,with a liberty to file again. 

The applicant declares that no other apolication regar- 

ding the matter is pending before any court or any other authority 

or any other Bench of the Tribunal. 

RELIEFS SOUGHT 

In view of the facts mentioned in para 6 above the applicant prays 

for the following relief. 



le 

I, 	 (5) 

8.1. That the Hon'ble Tribunal be pleased to direct the respondenti 

to grant seniority of the applicant from the date of her 

initial appointment along with other consequantial service 

benefits. 

8.24 That the respondents be directed to grant pay and allowance 

from the date of termnation of services of the applicant till 

the date of regular appointment of the applicant after scree-

ning test in the light of the Hon ble Supreme Court's order 

dated 13.10.95. 

8.3, To pass any other order or orders as deem fit and proper in the 

facts and circumstance of the case. 

8.4. Cost of the case. 

That this application has been filed through Advocate. 

PARTICULARS OF THE I.P.O. 

I.P.O. NO. 	 4 i7/ 75 
Date of issue.- 17. S o- 

Il) Issued from G.P.O Guwahati. 
AL 

iv) Payable at €-.-P • 0 • Guwahati.- 

I 	 I 	 I 



VERXFICATION 

1 Smti Jayasri Deb Roy (Dutta) wife of Shri Radhagobinda 

Dutta.aged about 46 years working as Asstt.Teacher grade IV 

in the Railway Prima'y School, N.F.Railway, Dharmanagar, 

resident of P.O. & P.S. Dharmanagar Dist North Tripura, in t 

the state of Tripura do hereby solmnly verify that the contents 

of paras 41 ti 4 4. 4-7 4' 4 	7 are true to my personel 

knowledge and parast 4 '5 4?,  tjI" ,  ç 	believed to be true on 

legal advice and that I have not suppressed any material fact. 

Date  

Place. 

(') si 

Li C. '- I; Q. n Nr 
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Co
1  
i.rrt of India 

rT[ 	S. 	1.c 	11 

(3rSir;g out, of S.L P. (CvI ) Mc. 1946 of 1995) 3j7c) 
• 3ayaJire 	DabRoy ([)utta) 	 . . . Fippe I 

IJrori 	of 	Ir'idi 	&...Ors. 	 . . .P,espondrits 

WITH 

	

CIVIL :APPEAL NO. 	 .. OF 1995 

(riig out of  

53 	ta D.uta 	 - 	 ... .. Appell ant. 

• :1 0 	0 1 	1 	(11 a 	P 	0 I .  •i - 	 • . P 	S P 0 fl ci e 

W L 

CIVIL APPEAL NO, 	 OF 1995 

	

(a; i.ng out. of 5•L P. (Civi ) Mc. 	
94.V3 	1995) 

• 	
. Rana Roy 	

. . . Appel 1 a n t 

versu-  

Uoion of 1hdi."& Ors. 	 ' 	 . . . .Respondent 

U± APPEAL P_ '/ 	PL 1995 

	

(ariin..qyt of 5.L,P(Civ1) Mc, 1919 o 	1995)', 

Mrs ul Ds 	
rpe1 ar 

ver;;S 

U 	on of iodi&,Ors. 	
.: rc1erts 

n  

'.4 
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ith 	flQL 	 •. OF 1995 
out ul 	I.L.P. (Cvi 	 1950 of. 1995) 

uha 1 Chandra Chak rbo' 	 Appellant  

v.e r U E 
ri 

Union of I n d i a & 0 r 3 
	

Responde1 

iYI 
(arisjn9 Ot of 	J P. (Civil) No. 195-1 of 1995) 

Mr, Aparna Das 	 . • .Appelln 

V e r s U 3 

Union of J,pd..ja 8 0r 
.•,, 

p. 	R 	p. 

Lae gtanti in à 1 1 th 	3oPcial leave Petitions 

..The 	appellants 	were 	appointed 	as 	A s s i s t a n t 

Teachers 	in 	the 	chools run by 	t h e 	North 	E a s t 	Frontier 

Railway. 	Originally, 	theywerè 	appointed 	as 	substitute 

teac i 	s 	but t 	subsequc ti y 	they 	w 	e 	confer: ed 	tempo: a r y 

tatus 	Th&y were cortinued in se vice with short 
breaks in 

between 	They sogh 	Izgul ar abso rt 	n but ía ,l 	lhE, 

moved 	the 'Central 	i n i s t r a t iv,' 	Tibunai 	(hereinafter 

refer: ed 	to as 'the Tr ihunal ) for aop opr iate 	ci ief 

/

PC  

& 	RepfldC t 

Ii 

4- 



	

r j I cd9, n I 	ci t - c$ 	) t o 	 Ut I  

Thr 

hr 	I t 	n 

I!touh thC pr t)Cd proced4r 	l 	lcton by th 

1ruitpen 

 

	

o a r d 	f o r regular api;'ter,t on 	t h e 	post 	of 

t 	itart 1achr. 

- 

 

S h r i 	Raju 	Ramachandra-1 , 	 the 	learned 	counsel 

praring 	for 	one of the appellants in t h e s e 	appeals 4 	hs 

n v t e d nu 	atteiIion to the Master Circlar R.B. 	No 	2/91 

20/91' 	(No. 	E ( NG . )/ 90/ S)/Macter(Circular). 	d a t e d 

	

~Y _2 ;  1q91, reiating to Substitutes in t h e Raily. 	In - 

par;J 	5.1.0'f t'he s a i d circular prcvisi)n is made with 	regard 

L 	aborptjon 	of 	Substtu1& s in 	iular 	service 	in 	t h e 

lol lowing t e r m s 	- 

Substitutes, 	who 	have 	acquied 
temporary 	statu 	should L, 	 by 	a 
Screening''Commjttep 	and rot 	by 	Selection.. 
Boards 	const I lut ed f ot 	i 	p'rpose 	be lore 
beir.n, 	btorbed in regular GroLI -. 	C  

III)ah.d Group 	(Class - v) posts. 

• 

 

S u c h 	a 	Screer.ng 	Cnrnmittee 
should 	consist of at least 	t h r e e 	members, 
ooe 	of 	whom 	should blnng 	to 	the 	SC/St 
ccmmunjtjes 	and 	arothe.r 	to 	minority 
Communities." 

4 	
1 

The 	sbn'ssion of t h e 	a nd couneI is tnat 	in 

iaw of th e 	1d ptovision in the cir ular 'egular abn 	i o n 

bf 'the 	app'éil ant;. h a s to he m a d e through 	 'of 

screening 	by 	th 	Screening 	c o  b, 	t and 	they 	a r e 	not 

., .'' , Fl  
, 	

-. 	 - 	 -:•. 	- 



J1 

-1 	1) appear 	I o 	a Select i 0j. 	ord for that pu ooe 
VA 

I, 
C 

a-f 	ljrifL 	U.; 

(t:lfr 	daf 	Jivary 	9, )q1 has 	cen i.ue 	in acordanr 

I 	t lie p  o 	on c o t a ne 	i 	ub - u 1 e (2) o I 	il e 21 6 n 	d 	o I 

)' 	PdlYtabl 	.hmeut Code wh 	i pr cvi des that 	-d i rec t 

to Railway Services Group -C shall be made through 

	

the agency ôf.the.RailwaY Recruitrent Bc.ard uns 	otherwise 

v. 	author isd 	b 	the 	P a i  lway 	Boj 	(ernphas is 

.pplied). 	It 	appears that reliance was 	placed 	on 	
this 

clicular 	b1ore the Tribundi buLth 	Tribunal held. 	
that 	it 

was 	ot 	applicable 	to tie c a s e of t h e 	appellnts..'.ofl 
	t h e 

31 ound 	t h a t the ajpellants a r e holders. of tenpor.ary 	s t a t u s 

•nd 	a re 	ribUtnporary railw 	servants. 	In 	takng 	
this 

'ew, t h e 	ribunal appears to h a v e commtted air eror because 
- 	-- --- - 	- 	- 

para 	5.1 	of 	the circularspeaks HI 	.ub.Litut5- 	who 	have 

--------- 

d c qu i r e d 	e rip or a r y 	s I a I us. 	T he r Erodi puI e 	
that 	the 

iCl larts 	dC b t i 	 ired 	temporary 

sttu. 	Mor;iver , t h e cde 	wheriby 	enporary 	tatus 	w ac 

conferred 	on 	Smt. 	Jayashree Pab Roy 	ppeilant 	in 	Civil 

- ------- - - 

Appeal 	ho 	- 	0 11qq5 (arisinQ  out 	of 	S I P (Civil) 

No, 	1916/95)1 	is on record which states 	"as such 
	she 	is 

entitled - to all benefits as admissJb 	 — 
. to temjorary 	railway 

	

- 	 - 	 -  

staf.f 	The: s a i d order i n d i c a t e s thai th 	confe -rent 	of 

temporary 	statusentitles the person who has been 	conferred 

that s t a t u s t'o'll benefits as admissible to tempoNary. rail 

 

-  - 

way 	staff.The appellants were, therefore, 	
entitld 	to 

the 	benefitconferred under para 5.1 of the 	
circular 	d a t e d 

- 

4.I 



•.;i'ary 	J, 	1I, . 	nd 	onthat 	basis 	the 	?pellat 
cttjtled 	to aborptio n  on rquir basis through the 	rrc. 

t 	th 	 1 rite( .: 	accrdnri 
hi 	ad 	provior 	and 	the> 	are 	not 	requir e-  a 	to 	Iicr 
'clet on by th 	

Board for the purpo e  of 
rraj1. 	absorptjo1 	lh E judQmfl 	of the 	Tribun0l 	holdii'; 

(annot, 	therefore 	be. upheld andhas 	to 	be 	set 
os ide 

A f t e r 	
t h e impugned iudgnent of t h e' Tribunal , 	the 

	

services 	of the 	 a lit 	havt been terminated 	In 	ca;e 
he 	appel 1 ants Lare 	

found sui t ahi c- for 	Ohorpt ion 	by 	t h e 
( 	creefljg 	Comnijtt. the- y should be 	appointed 	on 	regular 

	

basj5 	on the post thj;t was held by theni and 	e- y would 	also 
en t it 1 ed 	to coat nu it y of 	c 1, 

1 

v ic c appeal s 	arc 

	

therefore 	allowed, 	the 	judgmio 	of 	the 	Tribunal 	d a t e d 
October 31, 1994  in the appliratio;i: filed by the 

	

arc set. aside and the said 8Ppi 	 3e aIlüwd with 	the 

	

direction 	that 	th c OCp e-  ]làtit s . shal 1be 	considered 	for 

	

- 	 -. 
- 

	

ab5crpLiori on regular 	On the p 	I of •tj,1 	Jicu 

	

by t he Sc r eet i n g Corn m itt e c i n a c c or dane e w t h p a a 	I t he 

	

a5ter 	Circular 	dated 	January 29; J99, gn d 	in 	Case 	the 
OF Pe 	alit S 	a r e 	found suitable for such 	ab,sorptjo11 I by 	the 

	

-- 	 k-. 	 - 	 - crec iinoC m  III I ttee, they sha
,
ll 	E re Ui ed to the- post 	held 

by 	them 	with. continuity 	of 	srvire 	The 	proces 	of 
sclOctjori......by 	t h e Screeni,iq Comrnjtte 	as p e r 	djr e-  ctjotis 	in 

his Oidei.shaii be completed withip a period of three morth 

from tha receipt of the copy of th1 	Ir d e r 	A copy of 	tH 
Order 	be 	r 	the Chief Persoie-1 	Officer, 	North 	East 

....... 



JLt 	1 	 c' 

i 

c31J Nrch 2? 	1995 	we had d r  ec Ed 

jl 	api oSni mcnt i may 	ot bF radc oy S. x 	P .0  S 	of 	school 

-The said order shall continue tYI] th.-.Screenin9 

Conimittc:e 1Cwnpl et ec, the proCeSS 	scraening. 	: 

• 	• 	. •.••••
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To 
The Gener,l Manager (P), 
N . F. Railway, Maligeon, 
Guwahati.. 781 011, 

(Through proper channel) 
Sub a Continuiy of service oreu1ar ab8ortdon. 

Ref, a Your letter No, E/252/239 Pt 111(w),, 
dated 28.'12...98,  

Sir, 

In inviting reference to above I have the honour to 
state A the Hon'ble Supreme Court by its order dated, 13..1O.-95 
passed in Civil Appeal No. 9424 of 1995 directed that - Nm 
case the appealants aref found suitable for such absorption 
by the screening Committee, they uhall be restored to the 
po3t held by them with continuity of serviceN. 

2. 	'TbatSit, I have been reasonably expecQ.ing that I 
shall get continuity of !iervice as per order of the Hon'ble 
Supreme Courtfor all purposes. 

3 0 	That Sir, it appeari from the abovc referred letter 
that my continuity of ser,ice has been taken into account for 
all purposes except seniority from the date of ncquiring 
Temporary Status with treating breaks as Die7."non, 

1' 

4 0 	ThLt Sir, apparently the above, referred letter is in 
p - violation of the order dated 13.1095 passed by the Hon'ble 

.ccme Court. 
• 	

therefore 1  fervently request you to red.% 
considerthe matter and kindly to give conUnu.ty of service 
for all purposes lnclud.tng•.sonioritv rnd other. consequential 
benefits, 

An for the act of.yourkndn3s I thall remain ever 
grateful. 

Dated, Dha 	 ::. 	. _YoUx6 fuithfuUy 
/19)9 	. . 	... 	. 	 1 	.1 

Asøtt, Teather, 
R.P.S. Dharmanagar. 

00  

V. 

.. 

I.- 
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T INIlE CENTRAL AL4 INISTRATIVE TRIBUNAL 

GUWAILATI BENCH 	GUWAHMf I 
\ 

L . 

IN TIlE 

0 k._N0. 2 0P2 000 - 

ti • Jays sri Bob Idy (Dutta) 

00060 Applican ,  
- Ta- 

Union of India and Others. 

.... R6 Qponj enta. 

-AND - 

NLLI&&TTER 0': 

written Statement for and on behalf 

of the respondents. 

The anawerlxlg respondents most respectfully 

beg to aheeth as under 

1 • 	That, the ansering respondents have gone through 

the copy of the application filed by the applicant and have 

undratood the contents thereof. 

20 	 That, save and except those statements of the 

applicant which are specifically admitted herein belov 

are borne on records, all other allegations/averments made 

in the application are denied herewith and the applicant is 

put to strictest proof thereof. 



N 

39 (a) 	That, the applicant has got no validauae.oV 

action or right for filing this application. 

(b) 	That, the Case is preiature. 

4 • 	That, all the actions taken in the case are 

quite in consonance to the extent rules and orders In 	- 

vgue and are quite legal, valid and proper. 

That, the case is hit under the provision of 

the limitation Act and under section 21 of the Central Admi" 

nistrativo Tribunal Act 1985. 

That, the case is fit one to be diamised in 
linii. 

70 	 That, with regard to avermenta at paragraphs 

4.1 9  4.2 and 4.3 of the application it is stated that it is 

correct that the applicant is working as Primary Teaoher, 

Grade IT in the Railway Primary School, N .P. Railway, Tharma"' 

nagar amos her regular absorption In the railway service 

with effect from 1 .6.1996 • It is a fact that the applicant 

was appointed as substitute Assistant Teacher, Grade IT In 

grade Be. 440750/ (R.S.) with effect from 2.3.1981 till 

such time the regular lna.tmbent resumes In the Railway Higher 

8ec4idary Sthool, Iumdlng in terms of coztrolthg officer, 

Lumding Railway School'a Letter No. L/37/IR'-Pt eli 1 .. ItTS 

incorrect that she was granted temporary statue with effect 

from 13.3.1966 • as mentioned in the applicaji. 

'' 	c 	 tw 	 (2 
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• 	,.!, I 
Purther, her appointment as a substitute Ted&&46 

was subaect to the condition that this appointment will not 

confr on her any claim for regular absorption on the Railwa.ys 

and her service might be terminated at any time without notes. 

A copy of this appointment letter dated 28.2.81 

is armexed hereto as Annexure A for ready perusal. 

It is also a fact that her service as substitute 

teacher was terminated with effect from 11 .11 .1994 iaider 

controlling officer, Railway Higher Secondary School, lurding 'a 

lietter No • 16/37/Pt .VI dated 11.11 *94 In 	 the 

Judgement dated 31.10.94 delivered by the Ron 'ble Central 

Administrative Tribunal, Guwabati In O. No. 149((;)/1989. 

A copy of this Letter dated 11.11994 is annexed 

hereto as Annexure 	for ready ) perusal. 

8 • 	That, with regard to averinents lade at paragraphs 

4.5, 4.7 and 4.8 of the application it is submitted that the 

respondents admit only those statements which are borne on 

records and for the rest the applicant is put to strictest 

proof thereof. It is a fact that the applicant ()fra. Jayaeri 

Bob Roy (iXitta) along with 6 others were appointedjrizary 

Teacher Grade IV after being found suitable In the aereening 

Test held on 17.2.96 and 29.3.96 in tb.p, form of 1 ritten and 

TivaM Voce test, and on being found medically fit in 0/2 

ostagory, in terms of directive of Ron 'We Supreme Courtj of 

India in the case Nos. 1946, 1947s, 1948s ,  19499 1950 and 1951 

of 1995 • The applicak4kot6 posted in the Railway Primary 

6chool,Tharimanagar. 



A-L 

In this connection it is to state that 

bsorbiug the applicant as Primary Teacher under General 

Manager (P )a4siigaon 'a letter No. E/252/239/Pt .Xxi .(w) dated 

28.12.98 it was also ordered that the st services rendered 

by the applicant and 4 other substitute teachers, in different 

apOila,Eay be taken into account for all purposes .xcept the - 

seniority aspect, from the date of acqufring of tepoiery status 

o4 Mould be treated as Dtes non). 

_____
~)A copy of the General Man ager 

(P )/ J. RailwayA4aLtgaOfl 'a letter No. 3/252/239/?t .Ii(v) 

dated 28.12.98 is anned hereto as annere 'C for ready 

perusal. 

It is to cnention herein that there is no apeoifit 

ordeiy'directiari iszed by the Hon 'ble &preme Court regarding 

the Seniority of Sat • Jayaabri Dob Roy (Dutta) and hence the 

contentions Of the applicant at paragraph 4.9,  of the applioant 

which contrary to the Ron 'ble aipx'eme Court 's order are not 

accepted. 

9 • 	 That, with regtd to avermenta of the applicant 

at paragraphs 4.10 and 4.11 of the Application it is to state 

that it is not correct to say that the Railway Ad*inistration 

did not give the applicant the oontinuity of service, 

As has been submitted in foregoing paragraph. 

8 of the written atate!aent )  noeasary instructions In this regards 

were already issued even under General Manager (P )'s letter 

No. E/252/2 39/Pt .111 () dated 28.12.98 for ooiplying with 

the Hon 'ble SLIpreIe Court 'a order. 



2) 

As regards her repTeaentation dated 204'099 

it is to state herein that the same had been disposed of vide 

General Manager (P )/N P. Railway, Mali.gaon 'a letter No. 2/252/ 

10/417(V) dated 12.5.99 • A copy of this letter dated 12.5.99 
- QC 	 ;JJ:xJ-3- 	 q q 

is annexed hereto as Annezure 'I)' for ready perusal, through 

which it was reiterated that (I) her case was carefully 
there 

eaa1ned and (ii) there is no specific order issued by the 

Hon 'ble &tpreme Court regarding seniority of %t • Jayaahri 

Bob oy (Dutta) and that (iii) the order issued on the 

strength of para 4.3 of the Master Circular NO • 20vide the 

above quotd letter dated 28 • 12.98, would stand. 

It is thus quite incorrect to state that her appeal dated 

20.4 .1999 has been reeoted by the Railway Administration 

through the aforesaid letter of the 'Railway Administration 

dated 12.5999. 

In this connection, it is pertinant to mention 

herein that In ce of the argument in the case tbe:/J 

appellants side reLied on the Master Oircular No. 20/91 relating 

to the substitutes in the Railway and the Eon 'blo Supreme Court 

also ebserved at pages 10  and 11 of the Judgemen't dated 

13.10.95 as under 

10  The appellants0  were therefore entitled to 

all the benefits conterred under para 5.1 of 

the circular dated January 190991 and on that 

basis the appellants are entitled to absorption 

on regular basis thyough ................ 



(j3 

After the impugned Judgement of the TIibunal, 

the services of the appellants have been toraina 

ted. In case the appellants are found suitable 

for absorption by the screening Committee, they 

ehould be appointed on regular basis on the post 

that was held by them and they would  

also be entitled to continuity of service, 

. . a... •... . .. •• S .• •S SI Ia •• • I I• .* 

in case the appellants are found suitable for 

such absorption by the Screening Committee, they 

shall be restored to the post held by than with 

continuity of service • The process of selectIon 

bl\ the Screening Committee as per, directions in 

this order shall be completed within a period of 

three months from the receipt of the copy of 

this order . ... •. . as a • •. ... . 

Tliza,it would be iuito apparent from the 

Ron 'his Supreme Court 'a order that the Ron 'ble 

Supreme Court passed orders taking into consi-

deration the provisions of the Master Circular 

No.20 on • Appointment of substitutes on Bailvayew 

xrther pam 4.3 of the said circular 

provides as under S 

"4.3 Substitutes School Teachers siay, 

however, be afforded temporary status after they 

have put In eontinuou8 service of three months, 

their services to be treated as continuous for 

all purposes except seniority on their ut 



eventual absorption against regular poets after 

selection . 

As suoh, it is well evident that the continuity in 

service einot confer autoliatie/simultaneous benefit of seniority 

in a particular cadre of service for purpose of fixation of 

/inter.ee seniority amongst the incumbents in theoadre and the 

Hon 'ble &ipreme Court also mentioned for granting continuity in 

service and not seniority aspect on eventual absorption of the 

substitute teachers in the regular peat/cadre of the rail ways . 

It is also submitted that continuity aspect and seniority aspect 

are quite di(ferent 	and cannot be mixed one with the other 

for dealing with the absorption matter of the substitutes i.e. 

the applicant in this case. 

A copy of pages 3  to 6 of the said Master circular 

No .20 In the compendium published by Ba)ri Brothers, 
J 	 . 

annexed hereto as Annexure E,for ready 

perusal. 

10. 	That, as regards averments at paragraphs 4.11 and 

4.12 of the Application it ieto submit that the contentions 

of the applicant are not correct and hence denied. It is also 

to states that after the applicant vas sereened and found fit 

for absorption against the regular post, as per Judgement of 

the Hon 'ble &prese Court, she could be absorbed against the 

regular post and noes asary instructions have also been issued 

for giving benefit of continuity in service for all purposes 

except seniority as discussed herein above, taking Into 



-Is- 

consideration for the different spells of services CO  :.eubite. 

Liter termination of her service, she could be appointed/absorbed 

in the regular cadre only after she has been empanefled by the 

screening coaxnittee with reference to the particular vacancies 

as were 	available as provided at pam 5.5 of the said 

master circular. 

As such the question of payment of pay and 

allowances for the intervening non-working period, during 

which the applicant was not in, service and also was not 

screened for absorption against regular cadre/poet does not 

arise. Barther, there is no provision or extant rules for 

payment of any pay and allowances for Mch intervening period. 

It is emphatically denied that the continuity 

of service 'eans that she is autoinaticafly entitled to seniority 

those which are permissible under, express provision 

of rules/laws. 

11 • 	That, as regards the grounds for relief as 

stated at paragraph 5 of the application, it is submitted that 

these are not valid, legal and proper or tenable under law, 

rules and fact of the case and hence are not admitted. In this 

connection, the respondents like to re-state and re-affirm all 

the relevant submissions in the foregoing paragraphs of this 

i gritten statement . 
oJ 

However, the following arerelevant  in this 

connection 



: 

It is atmitted that the answer to the 'present 

claim of the applicant can well be found from the Hon 'bie 

&preme Courts order/direction dated 13.1 0.95 in Civil Appeal 

1o. 9424 of 1995, 9420, 8421 and 9428 of 1995 ( copy of which 

has been annexed as Anneuzre I to the application pages 7 to 

12 ) and calls for no £tzrtber elaboration or rearka. It has 

been clearly laid therein that 

in case the appellants are found suitable for 

such absorption by the screening Committee, they 

ha11 be restored to the post held by them with 

oon1.buity of eervce •. 

This order is quite in consonance to the extant 

rules for screening and absorption of the substitute teachers! 

Staff in the regular cadre/posts In the 1ailvays as per rules. 

The extant rules clearly shows interalia that 

confermant of temporary status of the substitutes after their 

continuous service for 3  months does not however entitled them 

to automatic absorption/appointment to railway service unless 

they are selected in the appropriate "arner for appointment and 

or absorption against regular posts on the basis of their peal" 

tion in the select hat )and beir services are to be treated as 

continuous for all purposes except seniority, on their eventual 

)absorptiou against regular posts after selection. Poi' 

holding proper screening test etc on a particular date or after 

considerable spell, as the case may be,and ooj---

absorption etc* of substitutes/substitute teachers, it is 

sine qua non that there should also exiøt clear vacancies or 
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anticipated vacancies in the particular cadre of the Divieion/ 

u) 	lirther, the non 'ooufrment of seniority benefits 

from the date from which benefit of continuity is granted 

does not however deprive them/her from other benefits as are 

admissible to the wbstitwte teachers on attainment of tempo-

rary status and on absorption on the railways after due 

screenin/selectjon as provided under rules and summarised 

at paragraphs 4 and 5 of the aforesaid Master Circular No 20 

in the chapter on Appointment of substitutes_on the Tailvays 
(J 	 (( 

at Volume II of 1995 Edition of the compenduim on stablish- 

ment matters published by Babri Brothers Delhi • Some provisionsm 

in the aforeedid parse are extracted herein below for ready 

perusal. 

40 	 Benefitta. 

4 .1 	 ••• e . . • •. . . . . • • • ••e• 

4.2 	They should be allowed all rights and privileges 

as are admissible to temporary ailway employees 

on completion of 	 months service. 

403 	&zb atitwte school teachers may, however, be afforded 

temporary status after they have put in continuous 

service of three months. Their services to be 

treated as continuous for all purposes except 

seniority on their eventual absorption against 

regular posts after selection. 

44 	The 00nfirment of temporary status after completion 

three months continuous service in 

LI 
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' 

in the case of substitute teachers mentiord  

• paras 4.2 and 3 above, does not entitle thea to 

automatic absorption/appointment to Railway service 

unless they are 4aelected in the approved manner for 

appointment or absorption to regular poste. 

4.5 	Service of substitutes wil]J count for pensionary 

benefits from the date of - 	, 3 aontbs in 

the case Of teachers continuous aervice provided it 'i 

followed by absorption regular group (class III 

.........) service without break." 

is?) In the appointment's offer letter No. E/232/ 

43'8(w) dated 15.5.96 issued to the applicant after 

acreening,it was also clearly stipulated as under 

against paragraph 1 of the said letter) , and, same 

term was accepted by the applicant under her clear 

ainatizre. 

Para i) Your seniority to the post 

will be determined in. accordance 

with the rules applicable to 

• 	 railways a t 

A131—  

• 	 Xt is quite wrong and against extant rules 

and fact that the applicant has acquired a valuable 

and legal right for grant of seniority and also 

pay and allowances etc • as C) stated at paragraph 

5 • 1 of the application • In tact tbU order and 

directions dated 1 Y .10.95 of the Hon 'bla Supreme 

Court have been obeyed and complied to by the 



p 

Mi 
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respondents to its letters to the bq.st of the 

biowledge etc. of the respondents. 

It is denied emphatically that the Railway Authority 

did not comply the Hon 'ble Sapreme Courts order 

dated 13.10.95. 

129 	That, with regard to relief sought and prayed through 

paragraph 8.1 of the Application it is submitted that the merit of 

the case does not 4eeerve for grant of any such relief as prayed 

for by the Applicant and hence her claim cannot be admitted 

under the fact and the circumstances of the case • Her claim 

to grant her seniority from the date of her initial appointment 

and other benefits claimed by her or to grant her the pay and 

allowances from date of termtion of her service till the date 

of her regular appointment after due selection/screening teat 

are not covered by,rulea andordera of the Hon 'ble SkLprene 

Court 

It is also quite a wrong submission by her that 

in terms of the Supreme Court's Judgernent and order dated 13.1 0.95, 

she is entitled to get the above said benefits or acquired the 

so called right as contended by her. 

13 • 	That, the respondents crave leave of the Hon 'ble 

Tribunal to permit them to file additional written statements, 

if found necessary, for ends of justice. 

14, 	That, under the facts and circumstances of the ease as 

stated in foregoing paragraphs, the instant application is not 

maintainable and is liable to be dismissed. 

Verification 

I. 



JON 

"13" 

!.L1 	&9! 

I, Sj=j /4 1<. N / C1  Efl 	 80fl of 

L 	c.p. 9 , ii aged about 17 year a by occupation, Railway 

service, working as CMQI- P&nv ,1-1  PUilux, 	ln  N.r.AJlLwiy 

do hereby solemn].j affirm and state that the statements made 

at paragraphs I 	 are true to ay knowledge and 

those made at paragraphs 7, 13, 9 	 tx 	are 

matters of records of the case which I believe to be true 

and the rest are r.y bumble submissions before the Eon'ble 

Tribunal and I sign this verification on this 2 th day 

of 	 20010 

for and on bihaif of the Unión 

of India. 

ET 	rr 	n! OIc (ç) 

%h- 

- 
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Sub.TrrnirttiOfl of so rvico 29  

Substit1tC Tcachcr ji- 

1 ' 	
vi o'j'r N&. 
bfora tho 1-Icn b o iT 
Guwahati 

he Ho&bic Tribuir' 3 hati Bench hearca th 

• 	abovernGntioflcd caso on 311094 and passed Qxdcz3 

• 	vzacatiiig- tho 1 8tayO grantod c3arliQr and thoHeIi3 

• 	Tribifl21 has also ismjasGd the Cso fi1d byv youk 

In conl ianc with the  j UL3gflflt dol iva ZQd © 

• 	• 31L1P 1,941 your 
Be rViCQS  a s  Substitute TaChC Z is 

tcrrninatcc3 frrn the datG of il3guC of this .ettCX 

Cntio.U.ug Officc2:1 
Scho1 ' 

V 	 Ia ux3i riç 

-I • 	- 

• 

• 	iil• 	 ,• • 	

• 
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YI.$co1/IJ 
PriflCi1X1:,1' H 	 . rg 

iflCi11,IA1Ey 
rIc-d 	 cii I'Llkjilch,1/'JP 
Ot re I li re Offlccr n i hny fIJry Sc1/O/i) 

:3fltiut1 ,' 	:vlcc on 'cgU1'z bs!ti3. 

In CpUcc 	th JUeCniCiIt if Hulti Fup:nic (uxt f 
• 	Xdii and U /uvihtti &tcc1 13- 1 - 95 ,152-96 ,2-1-.% ctncl  T- i - %, thc 

ll:g ubtiut tcchc.;- e 	.b'ccd cs tiiitzy, tc3chcr]i 
• 	Itcdiij cud p*stcd i ictiLi.y ch10 - 

\ b &lto J'iycsh cc cb 	utt) 
2 sit. :.trrt •j 

• 	 3o airi ubc1 •iJ 	c'crty 	.' 

4 	oauu13 

5. Thu fijush 1utit1 th$f 
t . 

7. 
Thc kt2t sc;vic cxciy (i).t Jyhtc 	cb :.(Dutt) 

iMn.(21t ..trri 	i/i.G 3,Thui •ub1 Cha n c~: ,, hk  
it•iupc 	 ct 	•nii Piush 	r'ti 	s/Di?J3 as Stbt.tutc• 

tcchc: in ii'cc:rt jcl1 ir 	c tzn itr 	cou)A £z ii pI.zpsc 
cpt cni,:it 	t 	v: 	i 	f tc pgcry 	tus i{h 

• tCti13 b C.1Z3 .S 

3CiC thc -.vll 	Cuxth 	t dLcctcc1 iv sp:ciiic 
cr rcgardirg CTtiuty of scvi'c ii-rvur 3f tciz ulrty/ 

• B3 and ihx1 S.: 	zudccx/.4iJ ilad as such thc ctc f 	innt  will  tc 
the ttc r ..cguir 	tucnt 4r 	 by 	 bire  
(!lIittcc. 	 • 	 . 	• 

T'his hS the jow]. of Cpctcnt uthxity0 

( so •iieo, s ) 
Pcrsn1 Officzc1rc) 

	

ç-czri 	 )1111G.  

C/ 	tsXcic.c1 	r i1sntti 	r;: 	 ti.x; 

LO/i1G, .PDJ '• Ifl 

2 	Q/LJ1' 
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OFFICE OF TII 	• . •:. • 

GBNERAL M!tNAER 	 . , 

• 	 MAUGAON 	CIUWAUA71~ 116' 7 41 * 1  
• 	 . io • 	 •• 

• . 	 • 	 • 	 ••. , • ••E•z• ••t • , 	 • 

No E 	 4)/252/]D/41? ( 	 atod 
• 

To 	 • 	

• 	 •. 	,•1.• 
• 	 ThG Controlling 0 ffteer, 	• . 	

:.I 

Rai1wy 	5aary &oo)Jfl4R 	. • 	
I 

( 
 

1-140/U4} ) 

	

• 	 •• 

ub 3  Fowariing of ,  an app Ii. cation o , 

Mr JQ 'fltth joy 	 I 

for Conttnuity of. acrvtco. 	 . 

	

• 	• 	
• 	 . 

RGf& Your latter No. F 16Wa8/1Wfl4R • 

datad 2'.4-9 	• 	 •• 	 •. . . • • -. - 	 - - 	 •. 	 44 

: 	• 	 •: 

	

In roprnso tD your letter cttad 	 t116 L.  
br3  be oajnod CF\rCII\11lf fld fonn that thoro i no 	/ 

sp('tfic order issucd by the liontble 3roCourt t  of. 
Inc('La ragardtng the seniority f 	Jayasrt ijab oyz 

• 
 

iriutth)0 Hence the orar issuo on the streng th
.i of Mastal' Circular No. 2) vtcle this offico letter 	, 

dated 2$1298 i11 stand 0  
k 

• 	
• 	 Thi s may be infonad nt Deb Roy (itta). aaáonyJ 

UP.--1 4VO.  

• 	 • 	 • 	 :. •,. •. • 	
: 

• 

— 
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1 

OF 
14S1 Oi 	- 

- 	 (iJLA1 LOAID) 

• 	UO 	(NG).91p.312 	no w r0mL,dnt3 22Q2.19U9. 

8ub 	Engniac mc nt 9f Siat'tut 	T(inohorR Dr. fl!-PoC 
biea 	n 	 ny s.  

	

-•. 	• 

tructi  -,ns bnve 	buu n 	1nsuo1 	fr - - j  tu 	tr 	t!j 
offc.ct that np 	thtgont of cubotftutt,nchor 

- 	 n tj Rnny 	sh :) 'ulJ 	nra11 	b 	nv 5f .IJ and whero 	It 	Lj c 
Ii 	Cflpnblo 	it whu1d 	bc f3r shit pjzib. Wjtjj th i s 	! 

• 	th3 u 	fi3tr1Ctt1Dnj 	Cntnth ,  thnt c'ittut0 tunchra cHuid b o  
drnw 	frn nn ndQquatcily 1rg pnni 	n' c1Octd cnndnt 
thnt thj tnf 1 	knj  iç 	the pnnol cnn 	bj 	truatud fl8 fl 	ajt1 1 4r 	11t 

• 
 

fr 	w h s eb subtjtut 	t.noha can bu dxnwti as and 	buri fluU 1  
• 

	
tbarcf o ru-nr ~ sys. 	:r13ptu 	of uLnr 	i!iut:uctfn 	Dfl 	thu 	)ULj*Ct ;  

- 	 ~Dwuvurp ft hac CIMU t 	th';  notfcu 	if thu Ban rdtnt tb 
arQ not bing-rct1y L-.dh o A- Q d to 	th, rai1wai and 	5ubitutO 
tncbur3 	cjnjr]u 	t 	L 	 J' 	-ii 	113 f)r 1.)n 	f11J 
fr 	flif 	C 	:if 	ntui 9 	:it 	 tuc)vod 	parl(jl 	arid 	wfth)ut 

• 	 ti: 	irlzr 	o ulucti Dri 	;rJct. 

• 	2. 	ifl-tt)tO 	CThuOtDfl 	pnrtci'1rr nttuntn 	I 6 	invitud 	t 
thBtruatt 	citin,,d 	in 	P o-rdla 1otr 
ät 	i9.Q t19t th' 	u1d 	L 	rr 	cnrit 	prirjJ. fr  aub- 

• titt0 tcnohtjrs. Adaqunto prcl han to bu 	tntnfno-t 	±1II 
••. 

• 	rur 4nDnnfuo 	f tu n ch u rs nnJ 	ndoqunu wcrtng lint f:3r tpp1n .  
-tthg cubstftutla tonch o ra throfrrn so that thj tnf1nd 	i1 	ticj 

,nri1 can 	bu 	trantct no a WntCrij 	lict fr th0 	pu)ce- 	Ju 
whoru duu/ tj 	nry cpo11ng rncnc,-n W 'nitinE hot 	- 

's 	rittl1L1c D 	th 	- - t 	y 	b ç 	tc' 	rrf]y 	nnn 	by ri:t' 
(ng r 	 bu 	culcctu:l 	triab fl 	pruJUiu 

Cnflfng for npljent-o 	icnliy and mnkfnp ii cu1uctfn 	fr 
Of tb3aj 	nP,1P cittnø 	ch nri 	nrrnn.LLnt 	ihu1d n)thivL,r, 
be QXtufldtd 	u?jnd 	3x oathi 	(n 	tiny Caru, wftbn which 	t 
argtnr pnri1 	f or rmtjcj j.nt,j 	vncnnor3 	r 	pD1ntfl1 	oub.- 
titUt3 	ricbr.j 	chTL 	bQ 	fruO. 

I 

That 	qnct 	:mu, 	co aiv rrQ rjturnt.d n.i Bxr1 
would llku t 	3trouo tbt c;t CjL3 	'13 un o r! ,Lu 	ubct1tut,) 
frOrt 	Lt af au 	th 	rL1nr ,piui uh.ili iiot n3ria1ly aruu 

• C t a 	0 t ttncb 	jri 	n1-.c 	bacfl LuId ku t3tn11y 	icC)Uu 
ho 	p.tfti buU bu do 	n1y wtb th 

jfl1 IiDd prf 	r npprva1 	thu Gwurn1 Mnnngurc.. 	• 

- F 



ci 

4 In h13 eOLCti3n, it i 	l O 	
that rC1terUt  

(a) the confrrC1t Of temporary 
tatU on 

Ubtitte hCi the aiC i ad.mi1b19 	extent 

order3 oei not ititle the incumbent to autolattC 

abOrPti0f/app0mntnt 
to ijailwai cry ice 1111O3 

on the ba3i3 of 
he i in turfl for 	ch appOifltfl11t  

hi position in the e1ect iit or in rare ca3e3 

ha been e1ected a a 
ubtitUtC to a eparatC 

• ie1ecti0r he ppCar in the rCgular 	
ur1 

i epanelll in the regular 0it 1it3 in the  

approved manner for ppo ir1t nt to regUl 	ratlaY 

pout 	td 

(b) candjt33 propOel to be oppointod 

ax to be clearly arfled that their appointiflent 
lu 

01317 ai ubtitUtC and crVlc'3 will beterinat0d 
4 

inuuediatelY on return of the per Or1 on leave or 

regulat 	1tctc candidat 	bccofl0 av3i1bl8. 

6 B6CiPt of thii letter 	pie 	b 

sal- 

-- 	

. 	 (P.L.i.S") 

	

- 	 Dy.DiXCCtOr 

/ 	
flailsQaY Board. 

1• 	
1 

1 	
I! 
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MASTER CIRCUL.R NO.20 	
3 

2. Persons proposed to be -appointed as substitutes are to be 
clearly warned that their appointment is only as substitutes 
and services will be terminated immediately on return of the 
persons on leave or regular selected candidates become 
available. 

[No. E(NG) 11165/LR i/i dated 1.9.19651, [No. E(NG) 11168/SB/I 
dated 29.6.1968), [No. E(NG) 1I169/SB/12 dated 25.11.1969], [No. 
E(NG) 11/68/SB/I dated 31.3.1970] [No. E(NG) 11/68/SB/i dated 

8.7.1970], [No. E(NG) 111f75/RC 1/121 dated 9.1.1976], [No. E(NG) 111/ 
77/RC-1/43 dated 12.8.1977], [No. E(NG) 111f78/RC-1/4 dated 

25.7.1978], [No. E(NG) 111u18/RC-114 dated 24.8.1978), [No. E(NG) Ill 
80JRC-I/42 dated 19.6.1980], [No. E(NG) 11189/RC-3/2 dated 

22.2.1989], [Bahrj's R.B.O. 1989-I, 61 (RBE 58/89)], [No. (ML) 69/ 

4. Benefits: 	
ML 3130 A dated 25.9.1969] 

4.1. Substitutes engaged should be paid regular scales of pay and 
allowances admissible to the post against which they have been appointed 
irrespective of the nature or duration of the vacancy. 

4.2. They should be allowed all the rights and privileges as are admis-
sible to temporary Railway employees on compretion of four months 
continuous service. 

4.3. Substitute school teachers may, however, be afforded temporary 
Status after they have put in continuous service of three months. Their 
services to be treated as continuous for all purposes except seniority on their 

- eventual absorption against regular posts after selection. 

4.4. The confirment of temporary status after completion of four 
months continuous service in the case of others and three months continuous 
service in the case of substitute teachers ment oned in paras 4.2 and 3 above 
does not entitle them to automatic absorption/appointment to Railway 
service unless they are selected in the approved manner for appointrnentor 
absorption to regular posts. - 

4.5. Service of substitutes will count for pensionary benefits from the 
date of completion of four months (3 months in the case of teachers) 
continuous service provided it is followed by absorption in regular Group 
'C' (Class III)! Group 'D' (Class IV) service without break. 

4.6. Age limit for recruitment to Group 'D' (Class IV) service ma be 
relaxed to the extent of their total service rendered as substitute which may 
be either continuous or in broken periods. - - 

J 2 	

ON 11IE RAWA yS 

Group 'D' (Oass IV) staff requing replacement for wch ar-
rangements Cannot be made within the eXisting  leave serve; 
Against a chain vacancy in the lowerca1egoof Gmup'D' (Class 
IV) staff arising out of the incumbent in a higherG1.oUp. (Class 
IV) category being on leave, whereit isnotPossible to fill thepost 
from within the existing leave reserve and  Railway service w 	 when otherwise the ill be affected; 
Appointment of 5Uh5tjtte scho 	

- 

ol teachers on ad-hoc basis on the 
Railways should flOnnaliy be avoided and where it becomes 
inescapable, it Should be for short peri 
perso 	 o(Js and that too with the  J and Prior approval of the Generaj Managers. 

	

Adequate panel has to be 	 ained to fiji regular  - 	 des of teachers and adequate waiting list for appointing vac.. 
substib 

an 
teachers therefrom so that the tail end of the panel can be eated as a Waiting list for the purpose Therefore, there should be no 
separate panel (waiting list) for substitute teache,. In cases 
where due to any compelling reasons a waiting list is not available 
or the wait listed candidate is not forthcoming and the post 
cannot be left unfilled tiuj a re]ar incumbent is available, the post may be temporanlymed by recmiting a subStitute who 
should be selected through a procedure of calling for applications 
locally and making a selection from out of these applications 
Such an arrangemeflt-50j not be extencIe beyond si w 	 x months ithin which 

 time a regular panel for alpoinring subsritjte teachers should be forrnegj 

Substitutes in the lowest grade may be engaged to fill vacancies 
arising on account of the Railway TenjjaJ Army Unit person.. 
nd cali&J up by the Army for training or fOr -nlitary duty in emergency of 30 days duration or more. 	 - 
Against vacancies in Other dmumsj 	specifi by the Rail way Board from time to time. 

Notes:1. The Phrase "as far as posb1e" Occugat the beng 
of this para is not intended to confer unlettered discretion to 

appoint Substitutes from Outside  pointed only from the pan 	
Susiit 	should be ap- 

stances perso 

	

	 el. However, in special circu 
ns not in panel may be appointed but this should 

be for a very short perioj and only in urgent cases. 

-- 	
) 
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- 	 AJ)IME\TOFSLTS.L.. ON THE RAILWAYS 

The above provision of age relaxation apply equally to such oases of 

	

regularjsa 	in Group 'C' (Class 111) skilled orhighJy Skilled grades also. 
4.7. Substi as have put in 3 years' service (at a stretch orin broken 

spells) who areate/Diplo
'ma holders and who wish to apply for the 

posts advertised by the Railway Service Commijons (now Railway 
Recruitment Boards) may be given relaxation in age to the extent of service 
put in by them, continuous or-in broken Spells, subject to age of 35 not being 
exceeded 

4.8. Festval/floj advances The Substitutes  who have attained 
temporary status and have l5ut in three years' continuous service Should be 
treated on par with the temporary status Railway servant, and granted these 
advances on the same conditions as are applicable to temporay Railway 
servants provided they furnish two sunijes from the permanent Railway Servants. 

4.9. Substitutes are eligible for medical facilities for self only in the 
Out-patient Department The Service cards, etc. of the employee may be 
uLi1jsd as identification cards for this purpose. 

4.10. When substitutes Selected for absorption in regular service and 
sent for medical examinations, the standard of medical examination should 
be of a relaxed standard as prescribed for re -employment during service. 

[No. E(NG) 65/LR 1/1 dated 1.9.1965], [No. E (NG) 11f73/SB/14 
dated 6.3.1974], [No. F(E) 111/69,PM 1/21 dated 22.7.1970] [No. E 
(NO) 58/RC 1/61 dated 31.1.1961], [No. E (NG)11174/CL/26 dated 1 8.6.19741, [No. E(NG) 11/74/CL/26 dated 25.2.1975], [No, E(NG) 11/ 

75/CL/85 dated 3.1.1976], [No. E (NG)lL78/c14ted22]11,8] 
[No. E (NO) II/78/CL/14 dated 26.12.1978], [No. E (NG)fl/79/Qj7 

dated 28.4.1979], [No. E (NO) 1/731PM1/315 dated-20.1 1.1976], [No. E (NG) 11fl7/CL/2 dated 3.5.1978), [No. E (NO) I1177/CL/2dated 1 6.5.1979], [No. E (NO) I1/71/CL184 dated 13.12.1972], [No. E (NO) 
Iii 71/CL/84 dated 10.5.1973], [No. E (NO) 1I1711CL./g4 dated 1.8.1973], 

[No. E (NO) 11J88/CL/34 dated 14.4.1988], 
[Bahrj' R.B.O. 1988-1, 74 (RBE 7 1/88)) 

S. Screening of the Substitutes for their absorption in regular 
service: 

5.lA. Substjtes who have acquired ternporax .y status shock] be 
screened by a Screening COmmitlee and not by Selection Boards, consti- 
tuted for this purDosebefore being absorbed in regularcroup 'C' (Class LU) and Group 'D' (Class IV) posts. 

-. 

• 	 MASTER CIRCtJ1.AR NO. 20 	 S 

Such a Screening Committee shoij1l consist of at least three members, 
one of whom should belong to the SC/ST Communities and another to 
minority communities. 

[No. E (NG) ll/83/RR-/17'daged 1.6.19831 
5.1. A Screening/empanelment of Casual Labour/Substitutes for pur-

pose of absorption in regtilar employmt be restricted tooy those who 
are in the current casual 1abour/substitus Registers excepc such of tbem as 
are absent on two occasions when called forsuth screening. Forthis purpose 
the said 'Register' Should be maintained in duplicate. 

[No. E(NG) 111781CIJ2, dated 21.2.1984] 
5.2. Though no roaster is required to be maintained, still the intake of 

SC/ST while engaging substitutes against each individual category in the 
various departments should not be below the prescribed percentage of 
reservation in favour of the two communities. 

5.3. The Screening Committee should make good the shortfall, if any, 
by resorting to direct recru trnent from the open market in each Group 'D' 
(Class IV) category before the panel is published. Ordinarily, the question 
of shortfall in non-technical categories should not rise. 

5.4. So far as technical categories in Group 'D' (Class IV) are 
concerned, if there is any shortfall the matter should be reported to the 
Railway Board with the detailed remarks giving reasons for shortfall and 
also the steps taken by the Railway Administration to-make good the 
shortfall. 

5.5. Screening of substitutes for absorption in regular employment 
may be made by the Screening Committee with reference to the vacancies 
available at present and the vacancies Likely to arise due to normal wastage 

- i up to the end of next one year andavailable for absorption of Casual Labour. 
The number to be called for screening will.continue to the number assessed 
in the aforesaid mannerplus 25% thereof. In other words, the number to-be 
kept in the panel should be the number assessed, aitho8gh 25% more are 
called to cater against the absentees in terms of Board's letter No. E(NG) Hi 
79/CL42, dated 3.3.1982). 

[No. E (NG) !f/881CIJI8 dazed 1.1].1988; 
Bahri's R.BD. 19884,305 (RBE 250188)] 

5.6. As long as it is established from records that the substitutes have 
been enrolled within the age limit, relaxation at the time of actual absorption 
should be automatic.  

5.7. In old cases where the age limit was not observed, relaxation of J'-" 



MASItKcIRCLTLAR NO.20 

1.1 1.19881, [No. E (NG) 1E/84/CL/85 dated 15.12.1988], [No. E(NG) 11/ 
84/CL/85 dated 20.1.1989], [No. E (NG) 11/88IRR 117(1) dated 

1.6.1983], [No. E(NG) 11178/CL/2 dated 21.2.1984], [No. E (NG) 11/791 
CL/2 dated 3.3.19821 

Date of appointment: 

The date of appointment of a substitute to be recorded in the Service 
Book against the column "Date of appoinUnejit" should be the date on which 
he/she attains temporary status after a continuous service of four months if 
the same is followed by his/her regular absorption. Otherwise, it should be 
the date on which he/she is regularly appointec1Jabsorbj. 

This applies to substitute teachers also who attain the temporary status 
after a continuous service of three months Only. 

Break in service: 

The following cases of absence will not be considered as "break in 
service" fordetermining the four months continuous service for the purpose 
of absorption in regular employment: 

(a) the periods of absence of a Substitute who is undc medical 
treatment with injury sustained on duty covered by the provisions 
of the Workmen's Compensation Act; 

(h) authoiised absence not exceeding 20 days during the preceding 
six months. 

Note: (I) The term "authorised absence" for this pirpose covers 
permission granted by the Supervisory Official in 
charge to be away from the work for the period 

- 	 specified. 

Unauthorised absence or stoppage of work will be 
treated as a break in continuity of employment. 

Days of rest even under H OER or under the statutory 
- enactmentsand the days on whicll the establishment 

employing the Substitutes remains closed will not be 
counted against the limit of 20 days authorised 
absence. 

Period involved in journeys for joining the post on 
transfer from one station to another or within the 
same stations itself but not exceeding in any case, 
normal period of joining time permissible under the 

• 	Rules. 
$Tt 

' 6 
'INTh4FNT OF 

SUBSTfl1J ON ThE RAILWAYS 

gc at the time of regular absorption should be COnsjde 	SYmpathetifly.  C'POS/DRMS are empowe to grant such relaxations in hard cases. 
5.8. In 

the case of vacanies in the Elec./Mech and S&T Departments, 
SUbSIJtUECS will be eligible for absorption in regular  
they have the mininum educational qua1ifica0 	

employment only if 
of iTi or they are course completed Act Apprentj 	-. 

S9 Subject to what is stated at para 5.8 above and with exceptions  like 
compasSiote appoinenta reCruitment to Diesel/Elec l 

and workshops etc. all Group 'D' (Clas 	 oco Sheds 
s IV) vacancies that may become available up to 31.12.1989 ortill furtherinstructi in thematterarcjUed 

Whichever is earlier, will be filled by the screenin 
Substitutes 	 an g and empeje of 

5.10 When called for Screening, SUbStitt5 will 	 pasSes for their journeys and the pcnocJ treated as on duty. 	
be issue(J 

 
5.11. 

Gaps which may occur in service OfSubsuwtes between two en-
gagements should be ignored for the purpose of temporary status on 
completion of four months service and in case of Teachers, on completion of 3 months' Service 

[Nos. E(NG) I11821SB,8 016.1.1983 & 12.3.1983] 
5. 12. The practice of entrusting establisJjnent work to the casual 

labour/substitute Khalasjs in executive offices wherever exists, should be 
stopped forthwith and they should be utiuised only on the work, they are meant for. 

[No. E(G) 821A 11-9 dazed 20.8.1985. 
Ba/v-i R.B.O.1985, 229 (RBE 244185• 

[No. E (NC) 1 I170/CL/78 dated 20.7.19701 [No. E (SCT) /70/ CM15/i 	dated 1 9.11.1970], [No. E (NG)Jo91q 1'90 dated 1 8.12.1970], [No. E (SCI) 74/CM 15/7 dated 27.4.1974], [No. E (NC) I1,(74/CL-/26 dated 1 8.6.1974], [No. E (SCI) 4/CM 15/7 dated 9.10.1974], [No, E (SCT) 79/151 dated 1 0.3.1979], [No. E (NG) 1119/ CL/16 dated 27.4.1979] [No. £ (NC) 
11/79 CL/s dated 1 6.5.19793, [No. E (NC) 11179/CL/5 dated 29.9.1980] [No. E (NG) 11/191CL15 dated 10.101980] [No. £ (NC) 11/ 82/CL,'18 dated 3.3.1982], [No. £ (NC) 11/ 82/CLfw/5 dated 2 1.4.19831, [No.E (NC) 1I/82/CLIw/5 dated 23.7.19831 [No. E (NC) 11/84/CL/85 dated 27.12.1981, [No. E (NC) 11/ 84/CL/85 dated 3 1.7.1985], [No. E (NG) II/84/CL185 dated 12.9.1985] [No. E (NG) ll184/ 	dated 4.9.1986], [No. E (NC) 11184/CL/85 dazed 1

7.6.1988] [No. E (NG) 1I/88/CL/18 dated 1.10.1988 & 
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Th, Cc r z  
li ind.n ;iw'-jve 

P.'oductn.i tjmjt!3 & t]tg.;. 

Sub;- 	5uhstiJt.E?'3. 

Instructions on the oub,ect "Substitutes" are can-
toind in Chptcr 23-A (ii) of IREi 1963 and also in 

VariouS letters and circulrs jssud from t.me to time 

frcm R3il.iv o!rd. 	The q'.estion of isuc of a consoli-- 

dnted i-nstrctiors hs 	en enqaqinq tha ettetion of the 

?aiIway. Eoird for-quite soma time. 	It heS now been dcci- 
ed by them to ±SSLC a cor.solidat'd instructiofl3 i the 

form of a -tor CircLl.ir on the subject "Sutitt"S 
below for the inforot ijn ,nd cidancc of F1l COflCoI:'d, 

2. 	Pafniior1: 

ri fr to 	rionn engaged in mdi 

jJ..way Eb1i3hm'nts on rqulr scales of 	ay and 1ilW 

icblc to poe; to fli1q vc-lnt bc&uoo of  

On leave or oth-rwise of n.ricnt or t3nporry flil;y 

Servnt and whith 	nnot 1!o Lpt vacnflto 

S.,  

(No, 	E(N')65/L 	1/1 	dated 	1.9.65) - 

.3. 

nIrily, 	th 	rm 	LShO 	11 	)O 	no 	cccS 	C 	to 
th't 	proct 

"subs titjtrs 	nvn: 	r 	rd 	to 	thi 	fC 

0 -all 	cIt 	cri'S 	of 	wv 	H:nntS 	oVe 	r'r'- 

br 	p ro 	for. 	1 cc.;ianS 	miy, 	ho 	Ci 	01C  

	

th 	1 
''iflfl 	to 	'n 	iHnorm,liy 	hih 	of 	ab 	,teC3, 

ri'rve 	n, 	cone 	.11-t1t 	o 	inf1rt10, 	C..i  
.nvilih1C 	hu 	it 

'tc. 	or 	hro 	l.'' 	rc 
a 

3 	not 	pOi1)b 	to 	proidc 	t ho 	e, 	3t 
aboi.t 0  

ttinn. 	n 	.ch 	CC35j3S, 	jt 	bucame .1 
nocessry 	to 	ng-ga 	s;bst itutes 	Ofl 	in 	VCCfl' 

-flay 	cc 	. 
short 	durition 	as otherwisa 	the 	R3ilWav 	serCG 

adv'3rsoly 	nffotd. 

3.1 	StitutO5 	-;ou id 	fr 	O 	po 	ib1 	c 	dr 
Grip 	'C 1  

I 
- 

from a 	nnu1 	of suith1a candidates 	selected for 
d 	hou1e 

 (Clsa 	UI) 	,nd 	rp 	1 D' 	(Cl 	IV) 	pot 

ng'iged uoto 	th 	ag 	of 	28 	yt5 	onIy 	subject 	to 	t C. 

	

in 	fo11 
ob83rVtiofla 	m3de ah:jv, 	only 	tho 

ances:- 
 

Aq 	i n 3 t 	r -qu1r 	v.c,;iic 	o 	unskjlld 	other 

'' 	 R) 	ttrif 	-t3 rwiriflq 
ct-3ric5 	of 	 (Clnso 

,rr 	,lt9CGt 	he 
rp11Cemeflt 	for 	1,11L:41 

2 	-- 
- 	 .. 
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An9int ri chain vcmncV in tho lower category 

cf (rip 1 1) 1  (Class I\i) staff arising outof 

the incumbent jn a hihor Group 'Dt (Class IV) 

ccteor y  being on loavo, where it is not. 
pos&ible to fill the post fro,m dthin the 
cxi5ting leave reserve and whan otherwide. the 

aiJway service will be 8ffscted; 	•. 	! 

Appointment of substitut school teachers oh 

ad-hoC basis on the Railwey9 should normally 
be avaoidad and whore It becomes inescapable, 
it should be for short periods and that toe 
with the personal and picr npprqvl of the 

General 	naerS 

Adenunto pnl h,s to be 	
to fill 

regdlJ r vaC3flcie° of teacherS nd adequoth 

waiiinc list for 	
ini.nt1nq eubstitUt tE3chors 

thetcfccm so that th tl end of tn 
paflCl cr 

be tretd rs a w:iitin list for the purpose. 
Thefo±C, there !;ho;ld be,flo sth.arat8 panel 

(-jtinq list) for 	httUt3 toichers. 	in 

c - C ...hare due tu •fly conpOl) i09 rJ150h15  3 

.p: lit is not 	 or th 	it 1,Istd 

cnid 'te is n3t 	 hcom1flq 
n the pøSt cnrot 

Lf± 	0'1i1ed -i1l 
a roul3r jncurbflt 13 

i1 Y;lc , the poi t 	ho tenporflTY r3flfl d Ly 

rct:uiting 	si:bzitutC, who shoUld be 	0lcuted 

tr2W] 	prncdurC of c lliflg ror 3ppct0 

ioclij nd m3kinq 	91ectiOfl from 0ut of thce 

ap()1iCtifl5. 	
Such .:n arranqcmoflt 0hUld not h 

ut;ndid boyond 	ix -ionth3 	i thin whC t' 	3 

r gu In r pnc1 f o r ,ppu in tincj nu bet i. t 	
ti utfl  

3hOJld hC formed; 

Subntitutus in th 1ovcSt gridu may be eiqetjcd 

to fi. 11 v1crnc j.5 erising 00 nccowlt of the  

To rr itori -0 Arn -1 Unit persOnf101 cilcd 

up by 	Amy ''r 	tr.inifltJ 	fcr 

duty in e mergenCy of .3 diyS dtir3t10fl'0 more 

	

- 	 rCU1t 	 5PC 

v) Aginst V 	flC1 	i u 

fid by the 	 o rd f':n time to t 	 : 	
} 

° 	" 	 s 0csiblC" occur19 at 

1: 

1 

i • . •  

F 	•X_ 	1.'_ 

	

beqir.n:fl9 	of 	thi5 	J1 	i 	not 	in tond3° 	
LU LII 

uiittrd 	disCrtfl 	10 	:p3i 	51bstit0r 

a. 	'ts 	d 	 t 	t 	s 	5 Old 	be 	° 
fr 	

0 
CI Ct- 

fr 	the 	p - : I. 	Lo:cvCr,. 	fl 	 R 
3 r01n 	d 

.5 	q 4 	fl 11 t 	flC 	3 	Pc rSOfl 
bit 	th' 	vcy 	5hot 	emiod :nd 

urly 	u rie nt 	. 	. 
nr::o'' 	

O 	3 	ubg 	3 
C t 

•• 	t_ 	- 	:]''r 	. 	d 	thlt 	th3r 	poO1fltmfl 

• 	avIv 
 

orfl 	d 
or 

t. 	jnn' 	 n 	rti: 
ni 	

r1! 	O 	th 	P 

l 	iv2 	rc1:l 	
ii;' 	

h1' 

'vilel. 

(NnE (JG) 	"6/L 	/ 	dt3d 	j
50 

NG)1/631 	 tod 	29.6. 

(No.E(JG)11/6/2 	dtCd  

/69/Si 
 

1: 	(i0.E() i1/6/1 	
dtd 

(o.E(C) j(5,C 	'1 	.tc' 	9.1.(6) 
Aj 

• 	 . 	. 
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* 	 (wQ.LtNG) I1x/77/nI:-1/43 dtnd 12.8.77) 
(Na,E(NG)1lJ/18/1C-i/4 dRtad 25.7.78) 
(N0,E(N)I1t/78/C-1/'4 dated 24.5.78) 
(Nfl .E(Nr) I1/80/RC-1/2 Cated 19.6.80) 
(N0.E(NG)I1/89/RC-3/ doted 22.2.89) 
(N o. E(P11)69/NtL 3/30 A dated 25.9.69)' 

4 	enefits 

41 	Substitutes enqged should he p3id r.egular scelei of 
P3Y and a10 nc 	admissihl to t 	pOst against which t ney 
have been appointed irrospctive of the ncur0 or dur:iticn 
of tho .v3c)nCy. 

/ 4.2 	They should be allowed t1l the rIghts and priVleflDs 

9 
ar adrniss ibl to terporary Roilway omplOY8 	on complOt- 

lOfl of four monthS continuoUS sert'iCe. 

/ I 	Substitute school teacherS nay s  however, be afforded 

tenpn rry st tus a fter they hove put in C ontin uou CO r 103 

of te months. Thir servic° to be treated as cnttnuCus 

for fill purposeS oxceot seniority on their eventual ehsurp. 

tion -iqir.St r'qul;r p03t 	ftcr selection. 

4.4 	The Co f'3r.3nt of te:cnorry status a fter CornPlet0 

/ 	of foir month continuous servicO in the case 
O f oth 	c.0 

fj 
throc months cntnuoU3 'crvico 1TV,  thu 0sof suhttt' 

tochers mo 	e ntionri in pores 4.2 and 3 above does not 	
t:tO 

thurn to utur t c iboti on /p o intmo0t to flailwny Sr \ icc) 

1 
 unlusS they ire olcted in thu ,oproud mnnar 

mont or ccbo:ntion to ruqulr poit. 

A 5ervic1 of substituteS ili count 
t01' pCOS1 

./ benofits from the dote 0 e :c n oietion of four months 
 

in the cOse of tchnr) r_ntiu1:S 9njC 0 

follod b 	oi:tion in. 	G rouPc 	(.iSs Ii)i 

Group'D 	(Ci.o'; i') 	r: 
trisq 1 

-' 
t1 	i 

':o 	 1 	 r 
scrvC3 	 : 	x20 

-- 	 -j 	cjn ti 	-1 

ro nd 	rd 	:j• 	L 	 tu 	C 

in 	brnn.r'rio. 

Tho 	
:roviSiOn 	01 	c 	rl9ti30 

	

'C 	(Clo 	11 	) 
to 	Cuch 	css 	f 	r! '1ri0i 	on 	in 

skilled o 	hiqhly 	skIlled 	qr) 
(at a 

4.7 	Substitutes 	os 	hv2 	:u t 	In 	3 	e3r° 	sCrhiCe i. 

stretch 	or 	In 	broken 	30211s) 	o 	rc 	atricult/0iP'L0 
dverti5 	b 

alders 	end 	wO wiSh 	to 	opply 	for 	p05t3 
(now 	flsjly 	ReCrLJtm 

th 	Re jiway 	Srvice 	nmrnIS5I 
to 	the 	ctCflt of 

3ors) 	 jV3fl 	,.'l0xt1° 	in 	age 
or 	i 	broken spel5 

ervc 	put 	in 	b' 	thcrn 	continuoi 

ubjuCt 	to age 	of 	35 	not 	being cccOdodo 
botitutas 	ho ho 

4.5 	Fetiva1/F1ood 	iv3nCd9:— 	The 
in 	three >ear 

 atLainod 	tornporry soue 	a n d 	have 	put 	 he on par wU 	t 
continwuS 	sCZviCC 	suld ha 	tru tod 

d 	ante 	these aJv3nue 

teo,orcry sttu 	Rai1ay-- 50tS 
a ri liC3blC 	to 	to 	r' 

on tho seo cond 	t ions 	as cr0 
L0 	rjtiG 	-from 

eiiy •oorvfl to. 	pLvided 	th o 

o 	p 	rrn a nrt 	 cr va 0t" . 

4 

I 
I 
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4.9 	Sutstitutos ira eligible for medical 
fjljtjs for s1f only in the out-ptient 
D&p:tiant. The service cards etc. of the 
oloyce may be utiii!3d as identification, 
c ,'Irdn fo r th is -Pu rpns e. 

	

4.10 	When Sub9t1tutg selected for abeoretjon 
in rcru].r service nd sent for medici oxamjn_ 
ntion, ths stindnrd of rnedic1 5xi3min1t3.on 
should be of a-relaxed standard as prescriber 
for re.umployment during srvi.co. 

(N0.E(NG) 6/LRI/1 dated 	1.9.65) 
(N0.E(NG) 11/13/50/14 ci3td 	6.3,74) 

(ND. F(E)I1j//fi1/21 dtd 22.7.70) 
(0: E ( 	/L 1 /61 	d1t2d 	31 .1 .61) 

(:,C 	 dtrI 	16.6.74) 
(I.. 	i. 	::3,2_7) 

j:1 

• 	
. IT (jI 	• 	CL/35 dt - i 

:L/14 ditd 

ii/:'1/.- L/14 d - td 
C ( 	) 11/79/c L,1 1 7 d ted 

C 	, E(N) i/Tj/ii/j5 dited 
NO E (MG) I 1/77/LL/2 d,tad  

2.1 .76 
22.11 .7 

A 
LC) • 1 •' , 

23.4.79) 

20.11 .76) 
D.5 .78) 

(v. E(Nt)ii/17/CL/7 d.tid 	1t.5.79) 

	

E () 1 1/'1/CL/84 di t0d 	13.1 2.72) 

	

(ND. ENr)I1/71/cL/84 dted 	10.5.73) 

	

c() I !/7 1/LL/64 dated 	1.6.73) 

	

'E(NG) It/RA/FL/34 dtcd 	14,6.66) 

cren i ro f th2 substitutes for_their 
'r' ic 

V 5.1 Substituts, 	have acquired temporary 
st•tjs hould be scx-nrd by a Screening Comm-
ittiV ind not by sciictioo :Jords, constituted 
for thisipurposs hei'(, ro being absorbod in 
rgulr Group C 	(C1;;3 'A I 1Y and GroupD 
(C1 	S IV) posts. 

Such' j Scrt. n,j Coitmitte 	should c' 	t 
of ct least tr 	.; 	rS, one of whom should 
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) 	
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/ 
be3oflg to th3 SC/ST Comoulitioa and another 

to m.inoritY commUfl ' 

(Board's letter No. E(NII/83//7 
dat3 	1..83) 	 / 

5,IAcroeflhn1g/P 	
ncnt of Ceual LAboUr! 

b9t1tUt 03 for prPC':-. of bOPt10fl in 

rgu18r omployflert b rc3triCted to only -those 

n the CurtCt C3SUal 
lehour/SUhstjtutoS 

Regist5 cczcept suC 	
f th' as ore absent 

ii 
,od for such scr3eflg' 

an two occ3 1 0   

or this purPOSO 
the said RegSter' should be 

5i ntaiflOd In dupliC 

CL 
('s letter No, E(NG)11/78//2 

Board dated 	21,2.84) 

5.2 	Though no rostCt S ruired to be eq 

mint31°P still the 	
of SC/ST whjlC 

gg substituteS eqiflSt each 
n 	th 	

indiV1dU 
dcO9rtmt should not 

categorY in the varioUs  o of r 

be bel 	
the prescribe 

p0rc eflta iS6r  

5tj0fl in favour of the t 	
commUflhC 

5,3 	
The Screeni°9 Committo6 should mako 

od te hortf3l 	
ny by rcSortY to 

rectr0Crd1tmt from t 
	open rn rkUt in 

K 
a ouP 'P' (C1865 iv) 	

gOrY before the 

h G 
paf101 	

publI' Ordinat 
	

the questl0fl 

of sho11 in 
0tCC 	

cat oriO5 

should' no t riS(2. 

5.4 	So far S tecifl 	
cr1te900S 

jfl 
e 

GrouP0.tC95 IV) 
;ire con 	rood, 	

ther 	3 

'eY sortf3U flC 	tt r s hould be roportd to 

the fl1lw 	BnrC 	
the dt3ild remarks 

t3S0flS frr 	tt1 3fl 	l0 tM 

tCP< 	
by t• 	

(jfljtt 	
to 

make rnd the h r t i- 1  

5crCC01 
of su bS t itut 	

for 	
gQrpt1ot 

in regUl 
r ernplOmtt r.ny ho made b' 

	° 

5çejnig Com1tt 
	

i th rfCr co O the 

t prS° 	
and the 

likely to an50 duo to no r- 	
uptO the 

ond 0r nt 	ye r nd eviflbl0 
for abS° t°fl 

of CPSUCX 
Labour. The numbr to be 3iled for 

crOO°q 
vUl cortifl a to kt the number 

	

in tha afore9id rnnflflor pluS 
25 th3re0f 	

In 

otorword9 , the nob0r to be kept 
n the pm. 

be the num3t s6o90de alth0U 
	25% 

orQ ro 	
llod to ctor 

g j9t the 0bSOfltOCS 

jn ter 	of Bord s 12ttOt No. 
E(NG) 11/79/CL/2 

,. 

 

da ti, . d 33,82) 
latter No. E(NG)l 88/Ct/I8 d.tOd 

- 	- 	
1.11,86 - RBE No0 250/88) 

• .• • ,,5A1- 
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As lana as jt is CstCbli;h2d fxcrn 	cordS that th 
t.tutes.hav been anrolld within thn nqJ limt 

±Dn t the time of actuil oh5orption should be autom tic 

n old cses eh,ira tho ago limit is' not oboe rvd, 
l,xatinn of age it the timo of regul5r absorption 8hould be 

coasidorad sympathetically. CPOs/D,RMs re empowerodto grant 
such reLaxations in hard cisos 

In th case of vacancies in the Ele,./Mech, and S&T 
Departments, sttbstituos will bil alioiblt for absorptior 
n recuiar employment only if th.y h-va tho minimum educat- 

qualifications of ITI or tty ire course completed 
;ce Aoprenticcs, 

Subject to ,hat is sttd at oara 5,8 above and with 
:xCptir)flS lic comp'ssionte 	p - ointmnts, rcruitment te 
•/i:lc . ioco ser 	nd a::ops ctc 	ll Group Dt 

(l-ss IV) vc'ncic's -rt my b:csna avi1nble upto 31.12.89f 
:..r tijl fur±hr : ;t rtrtien 	jr U': nittor •ir 	j5gucd, which 
v 'r isirli -r, 	- U bi fil2J L' th. :croning and 	mpancl- 
-nt of outt, 

Whn c,d 	r s c r n o, :ubtituts will h i5ud 
1)s25 for t- i,r iouro 	u 2 nc t 	,'erioct 	ro9ted as on dLty. 

5.11 	Gps which m:y occur in service of 5ubst1tutS betao 
two or.qr)qarn.int should be inored for the purpose of tcnporar 
stitus an compLation of four months service, and in case of 
T-ch'.rs, on compltion of 3 months servi.Ce. 

(Baards letters N, E(NG)II/82/56/8 of 6.1.63 & 
12.3.83). 

5,12 	Tha practice of entrusting establishment work to the 
c - sl lbour/suhstituto KhlijS in executive 0ffjcS wnre 
oxi'3t3 

 

3hnild b stopped forth...ith and thoy should be 
uLilied onlyori thu work, they rc meant for. 

(3ord's letter No. E(G) 82/ALI-9 dtd 

(N0.E(NG)Ii/7fl/CL/28 dtrd 20.7.70) 
(NE(SCT)/'0/C15/15/2 d'ted 19.11,70) 
('0. E(NG) 1I/6/ RC 1/90 d'tod 18.12,70) 
(P'o. E.StT 14/LJ 15/7 ditd 27.8.74) 
(NO. E(N1)i1/74/CL/26 d - td 1.6.74) 
(NO. E(SCTYf4/CM 15/7 d-td 9.10.74) 
(lO, E(SCT)79/15/1 dated 10.3.79) 
(NO. E(NG)II/79/CL/16 dated' 27.4.79) 
(Nc'. E(N(-,) I/79/CL/5 datd 16,5.79) 
(NO. E(NG)II/79/CL/ dt3d 29.9.80) 
(?O. E(NG)rI/79/Ct./5 dated 10.10.80) 
(NO. E(N) 11/82/CL/1e dttd 3.3,82) 
(woo E(NG)rI/82/cL/w/.. dtd21.4.83) 
(NO. E() I1//CL/W/ citud 23,7.63) 
(NI). E(NG) 11I84/CL/85 dtud 27.12.8) 
(No. E(NG)I1/84/CL/85 	t3d 31,7.5) 
(No, E(NG)I1/84/CL/85 jritjd 12.9.85) 

• 

	

	 (Ifl E(G)l1/O4/CL/85 dated 4;9.86) 
(NO. E (Nr) II/8/CL/P5 dt:jd 17,6.88) 

• 	 (NO. E(NG)I1/8/CL/18 	1.10.88 & 1,11.88) 
(J0. E(NiII/84/CL/85 dated 15,12.88) 
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L (Na) i r /c 1/LL / H 	d. 	i d 20 1 .13  9) 
(NO, C(111) 1I/FB/RR 1/7(i 	dtcd 1.6.83.) 
(N0. C (PJ) 1/7G/CL/2 dtnd 21. 2.84) 

• 	(No. E(NG)II/7/cL/2 dtd 3.3B2).. 

6 	- 	JLQfJpçi ntment 

The dt of eppointmint of a suh3titute to.:b' ;  
iacorded in the service Bark u aln9t the •column. Dat 
of eppoinet" should be the dte on which he/she 
attein to 6ra1' status .ftcr a continuous 9erv1a of 
four months f the 	ma isf'1lowed by his/her 	gular 
absorptn. fltherwjse, it should bc the date onwhich 

rular1y appointed/absorbed. 

This applies to substitute teachers also who attain 
the tmorar stetus after a continuous service of - 
three months only. 

7, 	Rr n ak 4.n s e rv .c e 

The following cases of sbsence will not be consider-
ed as 'broa k in se rvic 	for determining the four mon ths 
continuous s-rvice for the purpose of absorption in 
reuler empl9yment:- 	 I 

() thapriods of absence of a substitutho is 
undr medic1 tre 	 s etment with injury sutained 
on dUty cvarod by the previsions of wbrknen's 
Comnsation Act; 

C b) autb:ised absence not exceeding 20 day, during 
the 1praceding six months. 

NOTE 

The term authoriscd abencet' for thispurpose 
cnvrirs prrnsion rrintad by th-7 Suporvisorj 
Off tial in1-c h rgc to he a woy frm the work for 

tha P ,3riod spcif iu 

11nauthorised absence or stopago of wor will 
h 4r.tc,d rni. hro A in cr,nti nuity of Omploy-
r- int 
diy of rest evn und r HOER or undar the 
3 t tutory enoOtmcnt5 and the days on which the 
o3t 1 h1i,hmqnt omployig the su.bstitut,rmoin2 
closid will not be counted eginat the limit of 
20 days ,uthorised absence; and 

p-riod involved in journeys for Joining the 
000t on transfer from one 9 ttion to amther 
or within th 	earn:: station itself but flat 

csadj no in riny 	ass normal piriod of joining . 

time purmiss.ible under the Rules0 

(o) Thu rucommendations of the Task Force on Vigi 
lncé regarding the observance of ul 	to 
avoidortifiil breako in service of Casual 
Labnur/Subatittes should bo ensured and 
responsibility in the matter should be fixod 

	

0• 	•. 

I 
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/ 

on the cncrnd 5nior Subor8 fl t/Officr. 

(Brd'S 10ttr 'J 0 . E() II/77/CL/2 dt. 
31 .3.79) 

(E(NG)11/65/Lhu1 d;td 1,9.65) 
(ENG 1I/77/59/37 d.td 24.10.78). 

5, 	 .122 

8.1 	5ubtitUtOS hO 
hvo hor dj chrcFd duriflq the 

strike of 1974 and hv) not b9fl rompl0V 	will ho 

ro— engad eq.ifl 5 
 t fut ur ui rem.ntS n ordr of 

priority on th bosis of th-r totl periOd of 
S2rVJ.CC 

prior to their jschirq9. 

8.2 	When foiing panels, subs titute5 in 
nuc3St0fl shouid 

be allotted seniority by 	
ckoniflg their previouS spellS 

of tjmplayrneflt and an the bsi5 of such cumuletiVC 8 99ra gata  

service. 

8.3 	Thq substitue5 who hvL1 not been 2 iqed so far 

wil1 3190 be consid 	d bsd on the lnqt of their 

cmplOynflt prior to their diSch3r. 

5.4 	Tha subs ti. tutI3S in r'UC3 t 100 	
ll not be subjeC ted to 

any additiOflü disability for tha purpo3 of any limit 

on account of their breek in S.3tVjC3. 

8.5 . Substitutes who worked during the 1974 strike . and 

arc continuing as such should bo jvfl proteCti0fl at the 

tide of rtranChlflnt. Those who wOtO ongged fter the 

strike W9 ov.3r.wOUld not he eligible for any 

conidorati0flS. 

8.6 	In t 	cas of 	trnchm4flt of 
gg jt u t e s : th0 Rule 

1St come first to go" miy not be 3ppli.d but the reeOfl
5  

3  
for the s.rne h7-v2 to be rcordod by the RaiJw.Yo 

(NO. E(NG)I1/?4/CL/9 d.,tcd 25.8.75) 

(p4nEG)I1/74/rL/9 dit3d 1.9,76) 
(NO. E(G) Ij/74/CL/99 dtod 16.10 .76) 
(NO. E(NG)1I/74/CL/9 dted qii.T6) 

(NO. 	(LL)76/ AT/Oil—i6 dtd 17.2.78). 

.9, 	•,jcister 	 . 

rn3uroS 	d bfl on rrcru 

.9.1 	in view ofncon0m
itmeflt,  

no fresh fnc' of ubs titute chould he ch93qCd without th 

on or 	 n onl pnro vl a th 	n 3r1 M 	 . qar concCrfl 

	

t lo not hOV1 	
intcntiofl di tht tha e 	CrVi 

of th 	0xi t&r 	jLtitU4. 	
1 hi 	5P0fl5 	with m o r  

b C3U e nf the 	i, 	y 
 

9.3 	r 	r ohould 	r 	i , 1nd 	codflg, th 

0 T' of ill 	tjtut'3S 	hJIL3r emp Lod 	6rdinq tu 

th tinU of rcruiteflt, 	,q., 	jsjon 	WorkshopS dtC 

strictly in tho ordr.of th2ir 	
up cmplOymt t the 

timu of thoi 	jntil efln3gern3nt. 	Thu n.rne5 of such of 

thoso 3sual Lobou rs/5ubstitUtt 	who wrc diSCharg0 f rorn 

m2 1Oyrflflt 
t eny time after Jnuary, 1951 on completi on  

of wk 'or for wnt of furth3r productiVO 
w ork, cafl continu 

to bo borne on th Live C,sun1 L a b ou r Register. 

(5oard'3 letter No. E(NG)I1/78//2 datdd 
............. ........ 8/- 

. .v 

- 

i 

. I 
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J 	'4 
9,4 	If a Oub9titutc who ws .rlicr t1ichrd "i .  . 
ervic a on cOm1et ion of work or on ritorn of th.. ,  p r: 
ginst .J,oso post he/she ws onged as sub- titutc h 

not booked igain in the proco d ing two corpl te c'lndi r 
yrs, his/her nrn Should he stri.ck off the rqist9. 

9,5 If a substitute retrenched on ccplct ion of wok or 
return of the person against hose po3t he/she ws working 
dcs not accept subsequent offcr. made on n''ailnbi•lity of 

vacancy, he/she loses the bc.mifit of thc prvious spell 
of cmploymont as such, 

9.6 The rogister should be rv.owed end up–dated nnua-
lly. The rg±stor should he scrutinised by a Senior 
Gazetted officer prCfJr.3bly both at the beginning and 
closing of the ycor md also sign the register in token 
Of the Scruitiflv. 

(NO.E(NG)65/LRI/1 dtL3d 1.9.65.). 
•(O.E (')i I//.'ui 	n - tLd t 6.8) 
(:Jo. EftG) :i//s Ft. 	:ti 21.11 .84) 

E'fi)ii/T/CL/2 dt:d 22.11 J 4) 

5' 

n?r1: 

(i) 	hi1r. 	rof3rring 	to this 	circul.mr, 	the 	oricjinel 

1 2t t.rs 	refrrod to 	h 'in 	should 	h- 	ro.d 	for 

m 	pro PCI 	-1oOrtcitinn. This c ircuimr 	is 	only 	a 

conmlid'tion of the 	instructions 	issued so 	Imr 
,Ofld 	should 	not 	b trmt3d 	35 	SLhsttutiOfl 
to 	'Ji 	oriajomis, In rc 	of douht 	the 
nr'inl 	circu1r h? 	relied upon iS 

'thorit' 

(h) 	Th2 	instructions cnntir.d 	in 	the 	oriqinul 
ci ruli r 	r' 	rr2r to 	' H. 	only 	pro9ptCt1.V 

r-r' 	th 	c te 	r 	issue 	unless 	s'ifical1y 
ir.dictd 	othrjr:. im 	t Im, 	ccncerncd cireclar.' 
ror 	d,:js 	,.ith :d 	-u c's, 	the 	ins erte 	1OnS 	in 
forr 	t' 	j -'irt. 	t 	j' y 	ShOJ IC 	h 	jf1crd 	to 

Cc) 	t 	n,c i rcs.... ' r r 	rjct., 	which 	hm!i 	not 
tiL'n 	i'tn 

r 	'r 	i. 	: 	t 	I ' 	.' 	rii-j 	t.)i 
• 	' 	y  oirc'r, 	hjch 	--s  

trrt.' 	' id 
' ,t:c: cirt.ur, 	if 

r 	 t 	to 

I 
t 	' 	• ion 	t' 	Jo'rd. 

g12 	— 

(K.B.LALL 	), 

Joi::: rctor 	Es tb1ishoflt/N 
Railwuy 	Bomrd, 

Th'consd1id.mtion 	hs born made from 	the following 
1ettcr:– 	/ 

I. 	£(NG)5/RC1/61 duted 	31 .161. 

2. 	•E(NG)65/LR1/1 d3tod 	.1.9.65. 	, 

;. 
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- 	1 	 rrrrn1 'f ' 	 I\T i 1 Lw 
I 

'Ma1ion; (lflteC  

Ahrc/crt 	 Des, PC  
• 	

iw 	j\\ • 	
•1 	 •• 	••, 	-' 

Su 	Tmprflry Cpp0itnont ' 

ç\K) '.rac1e 

• 	 on 	\) OP 	 •J' .11. 

• 	 •, in sc11e R 	:\oc-- 204 	 plus 	' 
usul '-llzwflnces flS ndmissib.lc frr timo 
t3 titno.. 

r050  ucnt on boing found suith I in the Scrcoiun 
test in the foim of written followed by VivP oqo held on 17.2 .96. 
Pd 29,3.96 f per Hon'ble Suprio Courts çor'cli,ct, y2u:nro hpiby 
of1er'ed r' past in rrde ond rr1t  ofpny spocifidd bove plus usufli 

n 1lces 'suiect t. your pissingrecrihcd çeicnl exflminfltion 
by .rm 	trièd 1Tcidiorl Officer of. theIndI,"n RPili.rnys. The terms 
nnd conditions. in connection 	th this offer f pnoiient will 
he r'a undor 	 •.- 	 - 

1 	 u. ill 	vo to ror1uca yor .ori:il certificrtes 
in sipprt of 12r'"I1ific'tions 'iicl srtifrctory proof in 	- 	• 
s)l)Dor.t 	'"rrge,.such..r 	 Deree/. 	• • • 
BJd/BT ctc, 21it3 e uivrlont certUicrto, , 

2) 	V u service undr the Poiltny will ciunt Lx all 
purposes fiom te 'into of your appoinent nndyouw1fl•bo 	• -: 
governed by 111:  the ruJ.cs nnd regulntions Cpplicflhle to X 

P?"!Y R"il141y ; Sorvnt frori-tiioe t timq. 	,t 

Appoirt,ncnt will oe made on ':i1 tin fF one year 
.1 

muSt be clottriy 	 thQtthöC1pp3inont 	- 
is terrainobk ofc 14(Fourteen) days Notide onéithrThide except 
that flO such nitico is reujred if the termination f sórvico is 
Jn terms. of porn 301 of rrc Vol.1 (1985 JUti) Sêrvic 

5) 	 yki1]Jj be hold rensible fr the charge and cso 
f Gort, monay, Goi.lS 5t3rde Arvi •l1 o.thor:roportics that may 	 S 

be en1uted tyou. • 	 S 	 • 

( Conin •, 2 ) - 
S 	

f 

S 	 5 

.1 	• 	 S 	 S 	 • 
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be r 	
d to trkc n 9tL 'f 	

lcttr.0 ç 

1Ofl 	L 1  .e f Tm tndiC1bL' hu1w: • 

ily 	fjrii t 	
)C 	

t 
fttfl 1 

0rr true r 	 . tO In1' fld ') 	1O 

Tndir by L 	
btshc 

tirt i i1l cr' 0t the 	
c

o ol' 'y .ffiC0 

1o1i1y, hflct;r 	.rjth 	p rti llY .. 

• 7•• 	- 

S 

irm uui 

N'tC0L
h,Cct0' f 	.th t1flC ny imice' 

i 	nffirn(:tiofl. 	. 	 ... 

7 	 OU 	1 Ct11L1 	cll ruis 	rç j11S 	c3bC 

to your Ltppofl1e1 

1 ttcf 3 	t 	0ific11J 
r10 	

rc 1  e' f 	here n 

o in the rccru1thrt rIeS, ju iiU be 	
by thc pr 	siflS 

of tho 1Thi1 	
i1WY yles nd 0thcr 	ton ore1S 	ei ed/ 

r o : °tie  to time. 	 . • 	 .• . 	. 	. •
Opt 

9) 	 OU rust re 1red o (C0' 	blie 0ffer of po 

nt ny.f th 	
orthc :t Fx'onttcr fi'Y 	

ough y U 

iI tinilY novoirlte 1 	1 I pdVtiCUl rs 1i 	iCt 	Vib1Ofl. O 

linbie. t bc 	
try tfltion on UIs• j1Wy ir 

ex1gOflCiC 	f ,c13C 	
Ul1 defiflitOlY tdiCfltQ in 

flCCtflC0 th1t 	U £1 	ibile y these Cfl(1L1fl6 

10' 	 ' 	rtcc 	1 b u )V (10(1 only if 	1 hie flrI 

GuIirmfltOO C'i be :iVofl 	 . 	. 	 . . 

1) - 	
No tr ie1lüz1°° wi1L

i C gnu14 for 	i Lnrç the 

p0St. 	fre 2ccl Ii' 	
i enclosed for Ccve1 yor jeW ny. 

- C 	..........•-. 	
,•.• 

• 	
fou shll be Upb1eforj1try 	r. 	 .... •. 

Units Terit ,ries 	
r pori'1 of SCVO}1 yerS 1 

tei 	
nd cit er 	

qirttor1l 

or for sucnpe0dS s n be 1 Ia do'n frorn to to tie. 

	

your seniority t3 the p0st .i11 h deter 1od 	. 

nrdnCO tO the 	
10 rp.1crbie n flPi'Y 

• 14 	
\jl.e rdportifl to hi; fIiCC you WjL 

hflV3 to submit 

• proper tIeiePs0 ordor. frot yoU1 1.i'oscnt :Pbon, if yu 
flDO 

in service. 	H 	
. 

15) 	
You will be rcuil'oil to depo3it . 2- (tent fo).onY 

Cs prerOCrJi0flt 
1e1iCnl Dflmiflbti'31 

fee while roportin to 

•tüs 0fjce4 	 . 	 . 
( 	

) 
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2: I 1 	
f.l1ucc yLi1' ( ii'ti• CcrLc L 

I 	 I 	

- IL)C L1)fl] Tnti Lut1311 1 )t 	tLLnjLl 	I v 	)r fic.' ç fr 	th cn1.y r ii' fl ny  uiy (ittOsted l:y j. 	thu 
ipt:t 

  u • 	11 bc
tIuly 1 JL 	in iffj :ig 	c nt J fl; Pi't t - 	 3±Zc P11Dtrnhs il tr1 Uc c 	, c 	ut iri' nci1t 	thur en  

Youintui 	t tic 	1)peinhui 	n thôSQ C :n1iti 0 	t i;hc urvlw;jmil nc'G :m()fly n 	before b ut not 1(:t- than . 	• (.) 	faiii 	Which th 	cff c'rjfl )" eja1; 	
fr; th date yu 	uiy t the f:cicc 'hre yu Will bo ftr y; hflv0 hcc cc1tjj, 	diclly •V±t. This :Lett 	is sent Lurwjth i trjJjCtC Lnd 	Copies of the so W:.11 h5.vü to be •ui 	o thj.,j office duly signed by you g 1 iist SpaCO pro­ic -,c II oiw fl3 : :; rk of QCCt.nc, f the te5 flnd CJflditjoji; iertj-c C1 	nt 	ti 	o rcportji 	t-o this office. fr medjcnl O>flninnj 0 	 . 	 . 	 . 

.............................................. 

	

I cct the ofcr )n the tHns dc.t:il c 	 . 
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